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SOUTHERN ZONE, CHENNAI
MISC. APPLICATION NO. 5 OF 2021

Asian Paints Ltd | .......Applicant / Petitioner
vis :
| State of Telangana & Others ceererwnn .- Respondents

Affidavit of the Applicant / Petitioner in compliance with the Order dated 23"
December 2021 of this Hon’bte Tribunal.

1 Sunil S Jaifalkar constituted attorney of the Applicant / Petitioner Company having
my office at 6A, Shantinagar, Santacruz (East), Mumbai 400 035 do hereby solemnly

affirm and state as under.

| say that this Affidavit is filed by the Applicant / Petitioner in compliance with the
directions given by this Hon'ble Tribunal in its order dated 23% Decamber 2021,
wherein the Applicant has been directed to produce the status of Eifiuent Treatment

Plant (“ETP")‘from the day on which the Aﬁpiicant Have.installed and its performance

and whether the ETP was installed from inception.
{1} The Applicant states that:

0 The Applicant had installed the ETP in 1985 in its plant at Patencheru
" near Hyderabad (“plant’) which has been fully functional.

(ii) The ETP has been fully functional from the day commercial production
of the plant commenced and that there has been no discharge of water
outside the plant premises thereby causing no pollution. Hence, the

Applicant’s plant is not a polluting industry.




(i) The ETP was installed in the Applicants plant in 1985 by one of the
leading manufacturer and supplier of the ETP namely Enviro Control
Associates at Surat at the cost of R_s.20 lakhs.

(iv) The ETP was designed to treat waste water from various blocks like
‘Solvent Paint Block, Water Paint Block, Industrial Paint block, Resin
Production Block, Scrap Yard and Utilities.

(v} The ETP has been upgraded with the latest technology from time to
time and the Applicant has expended about Rs.444.65 lacs for this
ETP. The ETP consisted of collection tank, Qil and grease frap,
equalization tanks, thickener, centrifuge (sludge sepa_\ratioh), primary
c!arifiér with a flash mixer, aeration tank, secondary clarifier, sludge
drying beds, magnetic flow meters are installed in the ETP.

Hereto annexed and marked Annexure “A” is copy of the map of
hydraulic of ETP and Annexure B is a copy of the layout of the ETP,
~ demonstrating the ETP in the Plant.

(2) Mr. D. Lakshman Rao (ex Manager - qL;ality Assurance) of the Applicant who
was in charge of handling' ETP operations in the plant during the period 1985
to 2000 has in an Affidavit sworn on oath the facts which demonstrate that the
ETP was installed in Applicants the plant f'rom‘ inception i.e. ,frém the day
commercial production started in the plant. Hereto anneﬁed and marked

Annexure “C* is Mr. Rao’s Affidavit dated 14" February 2022.

(3} (A) The Applicant had obtained No-Objection certificates dated 15" February
1983 for setting up the ETP from Andhra Pradesh Pollution Control Board
(“‘APPCB"). Hereto annexed and marked Annexure “D” is a copy of the No-
Objection Certificate obtained by the Applicant from APPCB for setting up the
ETP.




(3) (B) The Applicant by its letler dated 8" May 1985 to APPCB made an
“application for issuance of second no-objection certificate of APPCB before
commencement of production at their plant. It is pétjtinent to note that in the
said letter dated 8% May 1985, the Applicant had inter alia informed the board
that “We are pleased to inform you that we have completed the construction
work of the Effluent Treétment Piant and the same is expected fo be ready
for commissioning within a week’s time. We hereby approach you to issue the
2 No Objection Certificate to enable us to commence the production.”

Hereto annexed and marked A'nnexuré_E is a odpy of the Applicants letter
dated 6" May 1985 to APPCB. - |

The Applicant resbectfuliy submits that the aforesaid letter clearly establishes
that the Applicant had installed the ETP in the plant in 1985.

{4) (A) The Applicant states that Respondent No.2 has been issuing the Consent
to Operate to the Applicant for its plant from time to time, since the time the
plant commenced commercial production.

(5) (B} By way of illustration, the Applicant hereby places on record two Consents
to Operate which dates back to 11" April 1987 and 5" October 1988
| respectively _issued by Andhra Pradesh Pollution Control Board (‘AP
Poliution Control Board™) (now Respondent No.2) in favor of the Applicant.
It is pertinent to note that:

(i  The Consent to Operate dated 11" April 1987 (‘CTO 19877)
inter alia clearly states that the AP Poliutioh Control Board had
granted the said CTO 1987 to the Applicant’s plant authorizing
them to discharge domestic and industrial effluent as per the

following description:

Sr. | Description of outlet Point of disposal
No.

1 - | Domestic effiuent Into septic tank.

2 Industrial effluent Waste water drains.




(@) The CTO 1987 stipulated that this CTO 1987 was granted
subject to the terms and conditions set out therein. It is pertinent

fo note that one such condition in the CTO 1987 reads as
follows:

(10) The applicant shall take immediate action o install or
modify the treatment plant for treating the effluents fo the
satisfaction of the Board.”

(5) (©) () The Consent to Operate dated 5™ November 1988 (“CTO 1988") inter
alia clearly states that the AP Pollution Control Board had granted the consent to

the Apblicant’s plant authorizing them to discharge domestic and industrial
effirent as per the following description: '

Sr, Description of outlet | Point of diébosal
No.
1 Outlet for domestic | Into septic tank followed bu sub-
effluents surface open jointed tile drains.
2 Outlet for trade | On land within the premises for |
effluents ' gardening.

(i) The CTO 1988 stipulated that this CTO 1988 was granted subject to
"~ the terms and conditions set out therein. It is pertinent to note that one
such condition in the CTO 1988 reads as follows:

. "9, The applicant shall take immediate action tb install or modify the
treatment plant for treating the effiuents to the satisfaction of the Board

soasto conform to tolerance fimits as per ltem (8) above.”

Hereto annexed and marked Annexure F and Annexure G are copies
of the aforesaid CTO 1987 and CTO 1988.

(5) (D) The Applicant respectfully submits that:




()  The aforesaid two CTOs which dates back to 1987 and 1988
demonstrates. that the Applicant was required to have the ETP
installed in their plant. ‘

(il AP Pollution Board has been renewing the CTOs from time to
time establishes that the Applicant has been cemplying with the
terms and conditions of the CTO \;vhich include installation of the
ETP in the plant.

(i) Had the Applicant not been complying with the terms and
conditions of the CTOs, AP Pollution Control Board (now
Respondent No.2) would not have issued the CTOs from time to
time. ' |

(iv) The aforesaid facts at 3 (A) to 3 (D) (i) to (jii) reveals that the
ETP was there in the plant in 1987 and 1988.

(6) (A) The Applicant states that they have regularly filed the Effluent Analy3|s
" Report issued by the Pollu-tech Laboratory & Consultancy Services with the.
AP Pollution Control Board. This Pollu-tech Laboratory & Consultancy
Services was recognized by the AP Pollution Control Board as an
Environmental laboratory. By way of illustration Effluent Analysis Fieports
dated 27" January 1994, 3 March 1994 issued by Effluent Analysis Report
issued by the Pollu-tech Laboratory & Consuitancy‘Service's states as follows.

“SAMPLE PARTICLUARS: EFFLUENTS |
SOURCE OF COLLECTION : 1. RAW. 2. TREATED.”
DATE OF COLLECTION: 18 01 94 and 26 02 94"

(6) (B) The Applicant submits that the above Pollu-tech Laboratory & Consultancy
Services reports inter alia reveal that the samples of Effluents i.e. Raw and
Treated were collected from the plant on 18" January 1994 and 26" February
1994. This clearly establishes that in 1994 the Effluents were treated in the ETP
which was installed within the plant of the Applicant.




Hereto annexed and marked Annexure H and Annexure | are copies of the
Effiuent Analysis Reports dated 27" January 1994 and 3™ March 1994 issued
by the Pollu-tech Laboratory & Consultancy Services.

(7} (A) The Hon'ble Supreme Court vide its order dated 29" July, 1997 in the Writ
Petition No. 1056 of 1990 nter alia directed the Central Pollution_Control

Board (“CPCB?”) to file an independent report in connection with the status
of Common Effluent Treatment Plant (CETP) of Progressive Effluent
Treatment Ltd (PETL) as well as Common Effluent Treatment Limited (CETL)

as aiso_of the individual treatment system installed by the individual
industries.

- (T)(B) The 'ETP installed by the Applicant is adequate and meets the
compliances and standards of Pollution Contro! Board. In fact CPCB in its
. interim report (a_nhexed to the Affidavit dated 15" December 1997 filed before
the Supreme Court of India in the Writ Petition No 1056 of 1990 filed by the
Indian Council for Enviro —-Legal Action & Ors (“Writ Petitidn") (against 224
ihdustrial units in Medak District, Ranga Reddy District, Mahaboobnagar,
Nalgonda District and Hyderabad), clearly records that except M/s. Asian
Paints and MIS. Voitas Limited all individual Effluent Treatment 'P!ants
installed by the industries are not adequate and not meeting the standards.
The relevant portion of the interim report of CPCB is quoted below for ease of
reference:

"Except M/s. Asian Paints (India) Limited and M/s, Voltas Limited, all
individuals ETPs installed by the Industries are .not adequate and not
meeting the standards. All such non complying units are required to
take measures to comply with the standards. These industries must
submit their action plan to CPCB within a month. "

M/s. Asian Paints (India} Limited should get' their effluents analysed
regularly for heavy metals through a competent authority like NEERIL."

The above noting is reflected in the'(i) report of the CPCB annexed to CPCB's
Affidavit dated 15" December 1997 filed before the Hon'ble Supreme Court
and (i) NGT Order dated 24™ October 2017 which is annexed as Annexure 8
to the present M.A.5 of 2021 (“Application”). Hereto annexed and marked




Annexure “J” is a copy of CPCB's Affidavit dated 15™ December 1997 along
with the report filed before the Hon'ble Supreme Court.

(7} (C) The Applicant respecffuﬂy submits that the ébove noting of the CPCB in its
report annexed to its Affidavit at Annexure J reveals the Applicants’ ETP has been
meeting the pollution control board standards.

8 (A) The ETP at the Applicants plant is adequate and meet the standards of the
Second Respondent. in the status report of the Government of Andhra Pradesh
datéd 12" November 2002 (“Govt of AP”j indicating the measures taken by the Govt
of AP submitted to the Hon'ble High Court of Andhra Pradesh {(now Te!a'n_gana), a list
of industries complying to the Pollution Control Board Standards is annexed at
Annexure | thereto. It is pertinent to note that Applicants name is mentioned at item
No.2 in this list of industries complying with the Pollution Control Board Standards.

Relevant portion of the said status report of the Govt of AP along with the relevant
page of Annexure | thereto (wherein Applicants name and remarks are mentioned) is
" annexed hereto as Annexure “K”.

(8) (B) The Applicant states that the "Remarks” in the afof‘esaid list of industries
complying with Pollution Control Board Standards annexed to the status report of
~ Govt of AP clearly establish that: | o
(1) The Applicant's plant had its full fiedged ETP and the treated effluents
are meeting the Pollution Control Board Standards. _
(2) The treated effluents are reused and utilized for gardening within the
plant premises; - | '
* (3) Achieved permissible level of discharge and
(4) The Applicant is an 1SO 14001 company.

(8) (C) The Applicant respectfully submits that the status rebor’t of the Govt of AP
demonstrates that the Applicants plant had a full-fiedged ETP coupled with the fact
‘that it has achieved permissible level of discharge. This clearly demonstrates the
performance level of the ETP installed in the Applicants plant and consequentially
there has been no pollution caused by the Applicants plant.




~ (9) (A) On 3" March 2004, the Applicant expanded its manufacturing facility after
| obtaining the necessary approvals from APPCB. Pursuant to the expansion of its
manufacturing facility, the Applicant also applied to APPCB for expanding /

upgrading the ETP. This permission was accorded by APPCB to the Applicant on
16" July 2004. ' '

-(9) (B) During the period 1997 to 2013 the ETP was upgfaded with the addition of
equipment comprising of primary thickener, primary settler, tertiary “treatment
followed by reverse osmosis tnit at a cost of Rs.73,00,000/-, Effluent Treatment
P!ant_ t'reatment. water grid to gardens at a cost of Rs.94,000/-, Green Belt
Development at a cost of Rs.16,79,000/-, Drip Irrigation for Green Belt at a cost of

Rs.4,79,000/-, Dust Collectors at a cost of Rs. 27,41,000 and Magnetic Flow Meters

at a cost of Rs.5,50,000/-. The Applicant respectfully submits that they have made
huge investments in waste minimization and poliution prevenﬁon facilitieé, like bulk
storage facilities for fiquid raw materials, effluent segregation, wash and water reuse
systems etc. The total capital investment for environment rﬁanagement' facilities
since 2009 till March 2018 is approximately Rs.444.6_5 Lakhs.

(10} The Applicant’s plant has a state of the art Zero Liquid Discharge (ZLD) facility

in operation and complies with all applicable environment / poliution laws/ rules/
regulations.

(11) The current ETP in the plant is an automated ETP which treats the waste water

1o make it resuable water. Hereto annexed and marked Annexure L is a flow chart '

of the ETP demonstrating the current process flow. This Applicant respectfully

submits that with the current operations of the ETP, entire treated water is used.

again in the production process and even the treated water is not even used for

Gardening purpose within the Plant thereby not causing any pollution whatsoever.
(12) light of the aforesaid facts, the Applicant respectfully says and submits:

(i The Applicant has the ETP since 1985 in its plant which is fully functional
and that there has been no discharge of water outside their plant

premises.




(ii) -

(ifi)

(iv)

Notary _Régisier

Serial No. x5

15FEB 202

The ETP has been fully functionat from the day commercial production of

Date:

the plant commenced.

The ETP 1nstal|ed by the Applicant is adequate and meets the
compliances and standards of the Pollution Control Board.

The Applicant has expended huge costs and made 'investments o
upgrade the ETP from time to time so as to ensure that there are proper
safeguards and measures in place, achieved ZLD and conséquently no
poliution is caused by the plant. -

1 5!FEB 2022,

Datedvthss A> day of February 2022.
aé _ !‘ ‘2) 126] e Applicant
¢ ST
ﬂoi‘ﬁ Q““@W&j Consfituted Attorne

of Astan Paints leltd

VERIFICATION
| Sunil S Jaifalkar, Senior Manager, Legal Indian Inhabitant, constituted

attorney of the Applicant abovenamed having my offices at 6A, Shantinagar,
Santacruz (East), Mumbai 400055 do hereby verify that what is stated above
is derived from information and records of the Applicant and | believe the
same to be true. “

Solemnly a?‘ |§oed at Mumbai

FEB 2022

day of February 2022

Qe t\eA byme

This 1}

Applicant

Constituted Attorney
of Asian Paints lem\
SHANE GAR

cata & Notary
Ag;nﬂo 46288
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
MISC. APPLICATION NO. 5 OF 2021

Asian Paints Lid wwerneApplicant / Petitioner

Vis

State of Telangana & Others +evseneeron- RESpORdents

Affidavit of Mr. D Lakshman Rao, (ex Manager ~ Quality Assurance) of the
Applicant

1 Mr. D Lakshman Rao ex — Manager Quality Assurance of ihe Applicant / Petitioner

Company residing at House Number-2-17-5/6, Dharmapuri Colony, Uppla, Hydarabad -

. 500039 - do hereby solemnly affirm and state as under:

1. isaythatihave read and perused a copy of the Reply dated 5™ October 2021 and
- Additional Reply dated 27" January 2022 of Respondent No. 2 {the said "Replies™)

. " to M.A.No. 5 of 2021 (the said “Appl_ic;ation"). |
E; 2. | am filing this Affidavit enly for fhe .limited purpose to dea!l with the incorrect

statement iri the said Replies that he Effluent treatment plant “ETP™) within the
Applicant's plant at Patencheru near Hyderabad {'jPlant") became functional only
by 1997. -

3. { state that | had joined the Petitioner in the year February 1985. ! was appointed
as the Executive . Produstion by the Petitioner in the Plant. | state that | was in
éharge of handling the ETP opara;tions in the Plant from inception i.e. when

commercial production was started in the Plant i.e. 1985.

leading manufacturer and supplier of the ETP namely Enviro Control Associates -

Surat at the cost of Rs.20 lakhs. The ETP has been upgraded with the latest

chnology from time to time and the Petitioner has expended about Rs.444 65

T T T

2cs for this ETP, The ETP consisled of collection tank, Oil and grease trap,

equalization tanks, thickener, centrifuge (siudge separalion), primary clariier with
. 7Y -
: UATTESTED ;P ) Celiatweens Kop

| -t TR

4. | state that the Petitioner had installed the ETP in the Plant in 1985 by cne of the Jf

12




e -

- aflash mixer, aeration tank, secandary clasifier, sludge drying beds, magnetic flow

meiers are installed in the ETP. Hereto annexed and marked Annexure A is copy

of the map of hydraulic-of ETP and marked Annexure B is copy of the layout of
ETP, demonstrating the ETP in the Plant.

1 was working | in the Plant until 2000. 1 state thal the Petitioner has been using the

treated waterfor toilet fiushing, floor cieaning, preparation of chemlcal solulions in
the ETP and gardening.

Since | was in charge of handling the ETP operations in the Applicants Plant during

1985 to 2000, | state that:

(i At no point of time any waste water was discharged outside the Plant
_(ii) Slnoe at all tinies there has been 2 fully functional ETP in the Plant, no
effluents were ever let outside the Plant premises;
() The ETP atthe Applicants plant has been adequate and met the standards
of the Second Respondent,
(iv)

The Applicant has always complied with the conditions iaid down in the

{a) consent to operate_ granted by the Second Respondent {(Previously
Andhra Pradesh State Pollution Control Soard);

(b) Environment Ciearance granted by Ministry of Environment Forest &
Climate Change

{c) consent / approval granted under the Hazardous Waste (Management

and Handling) Rules, 1989 for their Plant.

{v)  The Applicant has spent huge costs and investments to upgrade the ETP
from time to time $o as fo ensure that there are propér safeguards and

measures in place and theréby no pollution is causaed.
(viy There is no discharge cf water outside the plant premises thereby causing

ne pollution and hence the Applicant is not a polluling industry.

i1 nY és*rbo I

» - -’ ‘,,
ﬁnl‘w(u»\ L vt~ ,}(... i
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ih

7. In view of the aforesaid facts, | say and submit that this Hor'ble Tribunat be
pleased to disregard the incorrect stalemnent in the said Replies of Respondent
No.2 that the ETP in the Plant became functional by 1997. | repeat and reiterate

that the ETP in the Plant has been operalional since the Plant commenced
production in the year 1983, -

Solemnly affirmed and signed )
On this 14 day of February 2022)

Befaore ms

- . o \( 9 ﬁ-t.n\_wht\r-ﬂ- 2!\\'.\ .

Deponant

VERIFICATION

| D Lakshman Rao, do hereby verify and declare that the facts stated above-are true to
my knowiedge and on the records available.

"Verified on this 14 day of February 2022 at Hyderabad

'\F ch’pﬂ.w Yo )"?LJ

Verified and signed before me . Deponent
I ATTESTED 1

N. SRINIVAS
B.Comn. LM
NOTARY & ADVOCATE
k No: 5-168, Vivekananda Road
patancheru {T&M), Sangareddy Dist, 7.5,
Cell: 9989257272
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8th Sey, 1965

" Mwsber Sectebory

A0, Stets Bospd for Prewention &
Contrel of mtor Pollution
6.Bui18/124, Kovadigude Poin Roud
SECUMDERADAD — SON0DY

Oesr Siv

Gub 1 Applivation for lsaue of Sacond Bo Ohjiegtlian
Cartificete of the Bestd bufore cospenoousnt
of production et our Factory on $lot No,S0=B,
12000 Phwss 11, Patenchery, APy

Ref 3 §,0,C.0f thu Bosrd dwsusd vide istter Rea Y90/

This hits seferonce to the ebove end the discussions sur
ruptasentatives fud with your officisls Trom tine to tine
on the subject. ’

Ww oro pleassd to inform 3\; that ve heyo vomplated the
construption work of the Tuent Trsatesat Plant mnd the
seas is sxpacted to be ready for commisaionimg within a
week's tine, o horeby epproach you o iusug ths 2md ©
M Objwetion Certificats to snabls us to conasnce tha
proguction, We shall sherély bs aleo muidng an appllcation
for regulsy Consant of the Bosrd ms tequited undor Section
25;!6 af the ¥ater{Pravantion & Control of Pollution) fety
" 4974

gp furttwr conflirm that bessd on o esperiance on the
opecstion of the efflivent tronbount plent of eialler dexign
at gur Factory at Anlkilsstwuar in the Zeate of Gularst and aw
sxplalved in oue meating with your officials on Ath Daceabaty
1984, us sre quits confident thet the trested affluente shall
confors to the Gosgd®s stendstde, We havs sino wade nocuseaty
arcengeserts Tor the dischutge of the treated atflugnts inta
the Nollak,

Thanking you and sweiting your aatly action,

Youze Feithfully,
for ASIAR PAIRTS { IRDIA} LI

e - —- Q}—-—— »—-'—"""'H"‘ L._._..— ‘
3. M, SHAHRRI{ RANAGER = ENGINLERING SERVICES)

et ¥

A4 iw;’.x.ﬂ;r
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S, UL Y REGISTERdD POST- HITH nCKNGWDEEGEMJN 3nUE;;
. - . . THIS DOCUMENT CONTAINS - :

"%msa "pomwxom c:mammx, BORRD

Nos c-1276/pc5/a7 . 51‘»\%
a‘l:'.ed- . . 1\_4...87 '

ontrol of" Pollution) Act, 1974, (herein~f{f

- Point#df diquﬁai‘_'

" inteiSeptieitank. 0 T

tv;f“@é#té wéief?a§aih$Q7

Lrﬁle C
termshgﬁd Egiaitions incorporat d in the Schedule annexed _
\ o Thls CON ENT shall e Valid £or a. period ending with
the '_ aoth day- ef Ap:r::.l, 1988 R -

fox- and of Yehalf ofithe . -
Encls One schedule, - i. ) . - AdPi Pollut} 1 Control Board.qg ‘

g '

- M/s Asian Pa Lnts (Indla) Limited

" Plot No:50-55, I.D.A, Phase 13;, ,-u}
Patancheru 502 319

Medak Dist co

l:F?




not change or altereeither the quality

: withﬂthe terms and conditions af~t




Maximum Qaily. dlscharge
llts/day..u . ,

1-98,000-

. 50,000

The. appliCant shall take rmmhdiate actxan to 1nstali or:
Ddlfy thu treatment plant.fcr treating fhe!effluents to

a%xﬁyc,‘x' -"'1 Xx xx
S ,t%éramm m-&ﬁs:ﬁs pnxr imm




-Eand for othez: pﬁbpo g
- - that the:plate whele: . ;
- case be-at a point_ ‘beforeiwhich;witeritias”

'ut‘ ik "n_ fo




ubeeperate mete:s wmth necessary pipe-line for T
‘ -ng”the?quantlty of -water used for-each
ef the™ feur”:arposes mentloned belew-

s ;ﬁgawhereby water gets polluted and
fits are not easily bxo-degradable

abeVe shall be reparted te thls Beard telegraphlcally
under ;ntlmatlon to the Dlstrlct Health Offmeer.

--The appllcant shall malntaln good house kespzng both -
‘ wzth:n :the. factory .and in the premises. ALl pipes,ﬂ.
' valves Sewers and dralns shall -be leak—pxoof f-' f;g,"ig--




,.LJ. be liable fo:r: such legal action as
f the ‘Laws/Act :.n case of - nonf-compliance_
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‘ to-M/s¥ Asain- Paints' "(India): Limitsd,-PlotuNo-50a55, Phasenli,

T . ab.' - - ‘ -
L 8Y-REGD. POST UITH ACK .. DUE-_ﬁZ\//ilf};h: S
Thls Dncument cun{alns (4) PagBS.,;_,“&_; ‘ A
e CUNSENT “BROER’ i o a
TN LONg)

CGNSENT is: hsrshy?gfanfed u/s 25/26 QF the.Uatsr (Prsuanm '
wedemriiipen 5. P L L

Llon &Mbhnfrol .0f: Pnllution)gﬂct]jJQTQ, (hsre;naftsr referrsd

""i-' .‘, ‘

tn«as “ths ﬂct“)-and tbe rules'and ‘orders ‘made thara: undsr '-“:f*5~':

Patancheru, deak Dl&trictp‘>’ : Ld
'(herelnafter raFarred ho as “the apbllcant") authnnlslng hlm ‘
“to Contlnue to discharge domestic and trade effluents as per the :

G T T M

discription belows: s ™ I ket T e
u.-_)-—--—o-—w——-bﬂ—‘--—-‘— —;-— -u. -;.—- ‘-- —'-—-
Qutlet - - Deseription’ of i ... . Point of.

_ho. ) v outlat ..:.:'3;::_“ D Dlspnsal

Into septiC tanks followed e
A 3 sub~surface open jointed

;if},On 1and: within the- premiaes

L4

This is subJsst tn the pr0u131ons oF the Act snd thaf%.

_rules and orders made thsrsundsr and; Furthsr Subject to ths
tarms and condltlons incorporated 1n ths schedule annexed
,tharsto. o LN S '

This CGNSENT shall he U“lid For a psriad Bndlng ulth

‘,a.{hs 3131-, day of 0c‘¢bsr,_1989 TR

Encl' GnsLthsduls “‘ '_' #' fnr and on bshalf DF the

Asain Paints (India ) Limited
-'-Patancheru,,_ s AR
‘:;Medak District. - 502 319.. .

—

tile: drains. -n'cr - ;_1
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(o accnmpany‘Cnnsap;'Nu,109§[PCB/AEE-;fBQZ'Pt s?dquﬁ ):
- TERNS & CONDITIUNS:_ ‘ '!'|~‘-=' P [ REN i

Trnda i LY
) i [

-1+ The applicant shall_makb{éh;applicétiﬁﬂ‘?aéjg;gﬁxiﬁflf;gkh;“

* zlonséntatleast 30 days befora the date:of expiry of. 'this.. -
-~ ~Cohgent, -along~with cempliance Taport with:referencs to” ~ .-
" earlier Consent Order, issued if sny. - . 7 'ty W b '
" 2. 'Necpssory ee, as prescribed for.- ‘ghiainin fonsent, ‘shallche .
.mﬁf\ﬂé:fn:i{% ' the spplicant, ;_g,lon_g',_g;l‘%lgi%*%ﬁpmﬁzgpplic_g;:,ion.
e f\pE QUGN Co PR mnc oty B LY L b .
3. Thiuinduskry sfbuld immad ately pubmitﬁgﬂfﬁﬁﬁiﬁsﬁ{gppligabiun
fpr\Gonséht.to ‘this Board in the hueﬁi:ﬁ?rapyaghgnae inﬁtga T
- trpdgneffluent ete? o SRR SR AL

434 The applicent 2hall.-nof changgionraitar: Bliheto the -quald Ly
.'thF;thELQUE?t££Kégq:?E?ﬁ?ﬂ&ﬁfﬂﬁfﬁh?:dihnhhr@nﬂur?fsmparatura "
1098 Ehe Touteaaf Qisbharge (uithout dherprevicvesivitten -, .

T ¥ permisaion - of the “Brard - L e : -
"o shslll -, s " . .

5, The abplicantﬁdispl&yAsuitablefcautinn board et the place .

‘where the 'affluent’' is eptering any uater body or any other ..
place, to be indicated by the Board, indicating ‘therein -

-~ -that the water-body*into ‘which ths:affluente are baing

- - Uischarged is pat -fit-for.domestic: usdgs/bathing!”

L

Ne

- s e FN crmaiy e
T s 1 S L Al CLEE R o

6. The ‘applicant shall‘sither.. S e et T

Not later than 3p.day§-From_ﬁhafdate'oﬁ_isquq’bf:thiq’ﬂunsent'"gr"fm
Order, certify in-writting:to the Member -Secretary ‘that the
applicant has instalied"or_prnvided“fqr‘an alternete slectrig
'gqugf-scurcajsuﬁfic;eﬁt:tniupefata all-faeilities instgqllad |
by " the applicent :toe m&intaihgcumplihnce«yith}theftarms}aqd e

" conditians of tha Cdnaanp.é -;_wgvxg.nvif‘r.ff'-rj“ e
’ B .- -t R 1| M I T L -.-.-" . .;""“

- Lr.Not later than 30 day's ‘from the dete .of ‘this -Consant certify . 7

in writting to the Member -Secretary tbat'uﬁun_thd:reductinn;{d’ﬂ g

loss or FEilure of one ut”mnraﬁqf_theépnimary?aoufcag“of et
- alectric power- to any Facilities ipstallad by the-applicant: .
.to meintein -‘compliance with' the ‘terms ‘and conditions.;.of this *
" ~Consent, the.applicant shell helt, reduce or otherwise control
. - production and/or =1l giachargss in order -to.maintain camp- - oy
~Zoddence- with the-te:ms;and.conditipnqkof'tﬁisiconsanti= A

-

‘?..Tha quantity of tha-aFfluent'disﬁhargﬁd*shéll_nthaxceed‘the
figures_mantinnqd below: .” LT T R

i T - L w4

Outlet Mo, . -, Maximum daily,diéchargéb'litsfﬁay

-:-n_--‘-,—--—ﬂﬂ-.ﬂ-“n----‘n—-

“1,0utlet for domestic
‘effluents, o

R R

98,000, 14t/day

- ;Outlet for trade effluents.. L 50,000 15t/ day NS
’ - . v s C Tl T e "‘_‘!-.' o o C

-
T et .
- "
I . X :
1 - + N N
- L
- : 5o
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T2

R o N - — ;.. NI . -
"B, Yhe Fflvent dischargad shall hot contain canstituants in -
#3.un3s of the teplsrance limits as laid down hereundsr:

L

‘-_.....-...-.——-—-.-.'-..—._—--...—..-.—_-——_-nn—-u—

5:Na. ‘Parameter f' . T leiting Standards
1, -pﬁ' W 'S
.20 - Suspended soilids . . .- . . -100 mg/l,.
L 3,"3’ Dissdlved solids” . - T 2100 mg/l.
4. 0 DIl hnd'greage I 10 mg/l.
I8, - B O Dg-at 20°C L : .30 mg/l.
fggolmom . L S 250 mg/l.

All other constituents shall not be in excess of the
tolkrance limits prescribéd for disposal into inland
-surface. waters in IS 2490 . (Part—I} 1981 (Second. revision)

9 The applicant shall take immediats Bctlon to install or mod;Fy e

the treatment plant fnr theg treeting the efFFluents to the satis-
Eg feection oF tha Bosrd, by— 50 aq to conform tu
I*  tolerance limits-as parlitem (B) ahoue. ' '

104 - The applicant shall &t his oun coat. get the ePfluant samplaa
cillected both beforz and after treatment snd analyspd at an
approvaed lshorestory gvery month for -the parameters indicatsed

_+ i condition No.(8 and shall submit in duplicate- the: rspurt
thexenf .to the Hoard.. . .

11. The applicant shall faka immemiate acticn to install mechanical
gomposite sampling egquipment end -sontinucus  flow measuring/
recarding devices on-the effluent drains of trade as well as
domestic effluent within thrae months from the dats of this

. Consent Order. A recowd of da;ly effluent dlscharge shall ‘be
malntainsd . . - .

T2 The appl;cant shall not allow th: discharge from uther pram;saa_*- A
" . to mix wikh the dlS:hnrge Prom his premises. Storm water shall ' °
not be allowed to mix with the irade and/or domestic effluent
on the upstrezm of the terminal’'manholes Uhara the flou
meazuring devices u111 be lnstalied

t and pesrticular of ‘proposed.
ime schedule for completing

de effluant-ss well ad

y &o_as to-reach -the

The applicantyghall Submlt Flov ph
ireatment snd tysposcl system and a
CR - tha treatment plant for 'treating the £
a\e 40muau10 sevogé fhpm tha factory and cel
~azd hy .

|
13 Th6 follouing information shall be ‘Foruarded’ to the Membet - °
S.J-ntﬁry regulerly every month.

r

CQ‘ h}uﬂéaqxggg¥gg the ihetallatiaqhgﬁ_giihanical posite sampling

Nl squipnen nd" continuous flou-Te ding/meagﬁgihgxgeuicas. :

52'10ﬂfh1y statement of da;ly discharge of domastic as well. as
trade efFluents. . .

i% nnaiysis repurts oF dumastxc 85 well as trade effluents.

.14. The applicant shall never discharge the effluents ocutside the
) premises.

1




18,

16.

(O

) clsﬁs;fiad‘and:diSpqsgd off. to-the satisfactinn of the Board by:’

25

.
1

P -

"u) Moters at the'entrsncs?qf the uater supply connectios absatrae-

vtion so that such meters erc eqiily accessible for inspaction ;.
and meintenance and for other other purposes of the Act,

provided thet -the place where it is affixed:shall in no.case . )
bg.at a point befors which watar has heen tapped by the, e
consumer For utilisation for any purposes whatspever. .’

) Sﬂperété retars with necessary plpeline for Bssessing the

quantity of wdter usad for =ach of the three purpases- s
mentioned below::. - - - - = s . -
‘1.Jnﬂgstv;alicuoliﬁg, spraying in mine pits or boiler feed. -}‘

2,lomestic burpqsd&. o P
3.Praceseing uHereby wotef gats polluted and.pnllutants
" gre not essily hio~degradable and are- toxie. "

All solid westos ariéing in'thé premises shall be proparly S

i} Lehdfill, in'ttse of inert-msterisl, csre being tesken to
snfures that the matsriel does nat giva rise to leachate
vhich may percolate intao ground water or carried auay
with storm run-off, : ’

ii) Controlled incinaration, uhere&ér possihla_invcagg.of

combustibi?-quanic‘paﬁpgial.

iii)Gompostlng; in cass of hia-dagradabla material,

17,

18.

R .

19.

. allouwed to find'thgir w3y in~etorm drains ‘OT. apan Treas._._ -

" ba lisble Par such laegal sction as per provisions of the -Leaus/

-8t any times and/or violation of the terms and corditions of
. L -

Any. toxic matsrial shsll be detoxiated if possible otheruise

shall be. s@aled-in stesl drums end burried in protected areas

after  obtaining epproval,.of this Bosrd in writing, The permi- -

ssion of detoxicetion or aselipy =nd burying shall ‘be carried

out in presence of Board's authorised persan oaly, "
| I . .

Any upset conditisn in'any o the plant/plants of the factory

uhich is likely to result imiincreased sffluent’ discharge andy . .
or result in’incressed ef,flusnt discharge and/or result in :
violation of tho standards mantioned above shall be reported. -

to this Board telegraphically- under intimation to the District

‘Héalthvﬂfficer.

The spplicant shall mainthin-gbod.hnusa kaeping buih within the
Fectory énd in the premisws..-All pipes, valves, sBusrs and _ .

dreins shall be lesk-proof, Floor washings shall be admitted ;
lnto the sPfluent collectinn. syetam only and shall-not be - . )

Tha applicant shall cémply with and-carry”out-dir@&tivea/orders
issued by the Board in this Cansent frder and at all subsaequant" oo
times without any neoligsnce .on his part, The epplicant shall.. c

ficta in cese of nom-complisnce of any ordar/directjves lssued

this econsent order.” . !




- : -
]

. . t §

21, An inespection rook éhéll'be-openad and made avsilable to the-
-Bdard's Officers during their wisit ta the Fectory. :

22, The spplicsnt shall Fdrnish to. the visting officer and er tha
" Bdzre sny informatian 'reascding the construetiaon, inatallation
-t aperstio; of the astablishment ar of 8ffluent contraol

system and such’dthqn'particulars 88 may be pertainent. to

~preéventing and cdﬂtnqlling pollution of water, :
P Pl -Notwithstanding ‘anytling contsined in this tonditionel letter -

- - ar consent, tha Board,herehy reserves to it the right snd

pouwer under, section 27(2) of the Water (Prevention & Control

of Pollution) Act, 1974 -to revisu-any andfor all the -

-tanditions imposed hersin. sbave and tg make such variatjions

as-deemsd fit Por the purpose of the Act by tha Hoard,®

24, - The industry shall exhibit the consent order of the Board
: within the factory premises at -a prominent place for tha

information of the inspecting officers of the different .
dopartments, O o )

1

Q\m m*

-.*an I ) -
- 5x88 ‘

MAHARASHTRA
REQ.Mo. 18323
EXPIRE ON

27th JAN 2025 /
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Mease soply to!
3 BHANDUP. -
=1 ANKLESHWAR
3 PATM&CHERU
[ KASNA

L) f‘f\bEf‘ﬂﬂM .

' .;_uumi_u_ﬂﬁ..ﬁ

1 01"; Bombay-400 021, Tel, 202 45 A4, Telex: 01 1-83288 GATU N, Cable: A_SIANPAINT, gombay-21.

THE.aﬂvmnumE_N fENEINEER*—- .
8P’ POLLUTION ‘CONTROL: BOARD

the Gtac:k Analyaia Rep
“month cH‘.Ja ary i bruary .

Do LQKSHI"IRNP: Rﬁﬂ
MﬁNﬂGER - '@UHLITY ASSURP&NCE

BomhavaO'Ja. Cnhlu APCOLITE, Bnmbav Talau 011-71928.151' 55441
-PLAHT 2502 B lndustrﬂl ‘Extate, Anideshwar- 353002, Cab'la -APCOUITE, J\nkleshwaf Tuimt - 0188-201, Talt~ 20218, 203
PLANT :. Plot Noss ‘506 E, Ahdustrial Dmlopmml Aréa, Phase ;e Patanmem-ﬁoza‘ls Dist Maﬂal: AP 'telax 0922-223, “Tel: 2i
PLANT = A-1, 'UPSIOC ndusirial” “Area, - Kasna- R, Kasna Villaga, “Tehsil - smandmhad..mss Bulandmhhr lUP|»2032{J? Ts1

UFFICE Plat No. 5, Goiwadi Industna! Estm.SV Road, Goragaon W), Bomhav-drm 062, Cable;i APOGDUR'l;e'- '633 2
- . ann n9t Talav: D11-86217, TB! 2?0513 2?0396 S

PLANT = Lal Bahadur Shastri Mafg F:B. Nu 7318, madup,




. CHEMICAL OX‘{GEN DEMAN coD -

- SAMPLE PAB.TIG‘JLERS._

32

Pollu-tech mb@mqu &

Sriz

Qmsuﬁmﬁw Services'

o leym & meunnis in Pulluthm Cumml

26, Snehapurl, Nacharam, HYDERABAD-801 507,547
17 Offics’s 1212-36; 5. No. 5, Tarnaks, HYDERABAD:500 017,
SRR _'Branch 50- 42-17, TPT Colony, Vlmg-530 013 Ay

) .-'_Phones ‘Laly' 853437 @ OHf ; 863878 - : Lt
: _m'ed h? A P Poﬂut:on Coutrol Board ns an Env oumental I..a nrmory

aaf.'_.P#LCS?EAJ;;_Q‘Q;QQZ':' 53.

| :_M/ s,ASIAN-PAINTs INDIA L‘i‘B. =
- P}.ot nos. 50-55,IDA,Phgse-II,

e

.EFFLUENTS . T
iRAW. . 25TREATED.

DATE cs COLLECTION 0. 18 01 94 .

RESIIIITS _:. . : '.. _. ' ) .' -' . . ﬁt -

oH

800 “.
' 2,56_0 -
1,760 0
. "’46,{?‘._;_-' S

DISSOLVED SOLIDS f'_ i
SUSPENDED SOUDS.

B10-CHEMICAL OXYGEN: DEMANﬁ
(5 days. incubanon 8t 2000

c&as.oamss AS c
SULPHATES AS so R
ofL & GREASE L

POI-LU-TECH'LMOMTORY&_"-;,.. o
cONSUI:, CTSERVICL,";.

CONBULT FOR —  GTACK. EMISSION & AMBIENT mn QUALrtY MDNI.

- e INOUSTRJAE 8] DF!INKING WATEH.ANALYSIS
EFFLUENT & SEWAGE ANALYSIS.

" FEASIBILITY. FIEPDHTS FDR FJP
. "NUISE SURVEY a1 L
- ENVIRONMENT IMPACT ASSESSME
ENVIRONMENT MANAGEMFNT 3
. ENVIFIDNMENT AUDFT -
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STACK SANPLING RESULT

Qucf-diamétar'iﬂfmtsl :
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Flue gas tempefatur&,tuC}
velocity of flue gas (o sec)
tuantity of Flue gas (m~ Ahr)
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mgfﬂmi
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Ref. PTLCS/EA/ 93—-94/31 1

NAME AND Anbness

: SRMPLE PARTICULARS

K Anulwts & Cnnsullants in Polatlon Cuntrol "

" 7 Lab ::1-28.Snshapuri, Nacharam, HYDEHABAD 501 507
 Office ¢ 12-13-36, St. Na. 5, Ternaka, HYDERABAD-600 T

Bram:h ‘50-42-17, TPT Colony, Vizag-530 013
L'ab 853437 = Off : 889878

Lk

M/s.ASIAN PAINTS INDIA LTD.,
Plot nos.. 50—55, IDA,I’hase—II, .
B mrmasnu MEDAK D'l‘.;_-__

Lowe
-

EFFLUENTS

Y

SOURCE Q F COLLECTFON

1.RAW, 2.TREATED,

CHLOR!DES AS Cl

SULPHATES AS '-§0.;r-_-'-‘l‘f
DIl & GREASE

DATE OF,CGLLE_CTI_D_N . 26 02 94.
N Exs*n&ssen m M:lhgmm / Lme. %X(;’EPT pH. (2)
pH R 5,80 | 7.60
DISSOLVED SOLIDS. 2,840 - 2,060
SUSPENDED SOLIDS: PR 1,660 - 60,
’ CHEMICAL OXYGEN DEMAND-;___co;n

CONSULT FOR — -

" EFFLUENT & SEWAGE ANALYSIS |

- . -FEABIBIUITY. FIEPDRT S FDH ETP
-+ .. NDISE SURVEY . . -

" ENVIRONMENT,: IMPACT ASSESSMENT

. ENVIRONMENT. MANAGEME T;PLANG

: 'ENWRONMEN gl
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<3 dveunE Avcrodiled
iy Motowad Lienrdmidaan
etle 1y Lty And {ialla Alag

sittaree pl Eiizense 7
sty Dl 6l Bzt & I.MJmamry

Teeebeghngy, Gervornment, qf Incha, : . . Chaciopetty, Ranga ﬂoddv .. Hvder‘&had—ﬁﬂﬂ 051
el e . - o Phene: BR4141, BR44405.50 FAX: (G842} 6236457

Cluiual acl Mechomcal Wsting. . . Olfice : 1-B-A03/34, “MAYFAIA" Sutar Patal Rend,
' - £.8. No, 2045, Scciindsrabed-500-002. _

Phone: B43388, 843389’ Groms; VIMTA

wgpiempengle _

{ Issued Lo

/3 ASAIN PAINTS INDIA LIMITED o I:ana ' 1994 o2 ze

§11m PHASE 11, | I A
PATARCHERD: Ymrrm‘[ HIL ik 1
| NEDAK DISTRICT | : o ! v ==
d . ' Date’; NIL o

- Sample Particulars ; B S'Pg{i-ﬁ-E:HGHITORI‘ﬁG' . VTG taavhy ad -v*‘w.p Vs

{ t Required s Partlculate., t"oncentratlon, 802 and NO 4
;Date of %amplmg 26 02 84 :

POTLER DRTAILS DURIRG SAMPLING . .« .. .

Thersax " Stemmax

Fael Feeding ' Lo :'Cohtlnuous - Continuouns

Furp Pressure (Kg/cm é - . 5,8 UL e PR

qtuam Pressure (Kg/hm e T -

Stean Temperiatire. g S -

I-nel Temperature ( C) - B < [
IAﬁEubAHELLEﬁ;BESHLI&

-t Duect dlametﬁr in mts o . . 7 0.530

Arves of the iduet in n o - - 0.196

Flue gZas tamperature (OC) L o182

Yelocity flue das, (mésee) : 3.268

Guontity o% T-'11:;3 gas Am /hx) 2874

Dust mg/Hm , ' 102

S04 ,mg/Nm3_ o 285"

Ry mg/Bm™ | - : . 138 =

s l Y
Sy bl
Iy

- AMALYST
"‘n..

R

cut to +. Somplals! 4ot deawn by um, ‘unians gtherivise stoted. " .
2 The resuits ksted refer only to the tesced sampled ond applicsie pammm En:lorsmnr. uf pmdum |s nalrmr inferred ror- mpl‘aﬂ- L E2
3. Dur Salwity restricted to testing foe charpad: e S ;
4. Parlshable samples will be destroyed after tonting, athars atter one manth from rha dam'of ] nf“rm curtlﬂuana -
5. Tast Careificocs i f8 or part alw!! not e used for pmmaﬂanal o publclcy purpom

(!
:.Lim'.__"l;":ﬁrhéo S-IGNATEHY..'_"? _%
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inatalled by the individual indugtrie,
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IN THe SUPREBME coupe QF IMDXa
Ia NO 289-1)
N

| WRYT PETITION
IV THE MATTER oF.

THDLIAN COURCIL FoR EMVIROLEGATL
ACTION & QTuERS '

I
(¢} HO. 1054 OF p94g

*ree - PETITIQNER (g}
VERSHS

uRIoN of IHDIA & OTHERSN -...-.RESPONDENTISJ

AFSIDAVIY OF Dy,

3-B.CEMGRABARTY, g/0 {LATE).  gyR
Sk, UﬂhKRhBhRTI, MEMBEB SECRETBR!.' -CENTRAL
POLLUTION  conTROL BONRD, PaRYVESH DEAWAN, gagy
ARJUR RAGAR, - DELHT - 110 paz -
HON‘BLE coumt's

I8 compbyancy
GRDER. DATED JIL
. hFURESAID HMATTER

I, pr. 5.p. chakrabarti, 8/0 {Late) shry

S.K. ‘Chak:abarti,
MHember

working Seoretapy in. the canégél;;9orlution

as

Control Board tcPEBFf‘Enatfxfjﬁh Nagay, -

Delbi, qo heraby
fclemnly affirm ang dsclaré ay undey; -
That I, in the Fapacity of Member Sexrelry of the Centra)
Pliutiog Control Board, am wel) conversant with ke facts
of the cage ang hénce'compehent t

O Swaar thig afEidavit.‘.

That thig Hon'ble Court, vide itg order,

has ]

datd July 29,
intey

- . Tt . . .
in connection with the statys of <Lonyean T BEffluent
o R o
Plant (epr

P) of Prograssive E!Eiﬁéﬁt: Treatment
ELEluent
93 also of the individuag

4% ‘wall as Comnnmn

4
. tzeahmgnt -
treatment * gygren

IP ¥as stated that

ARy .
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the report ashall {ntar-alia get out the capacity of theﬁ{_

e

plants, their funotloning and the . extent. of treatment, —*
which the effluent reseived in thesa plunﬁu an alsc whethar .
the dizcharges from these plants meet the pollution contrel

standarde laid doun by the-central qulutfon.Control Board/

Cantral Government. The report is also required to aet out

the extent of the areas around the induﬁiﬁies which azre
damaged =8 a reﬂuit of the discharge of effluents and the
extené éﬁ such damages. It waz also ordered that the
report ahgil aleo indicate the steps;which-shoﬁld be taken

to reskore tha affscted areas to thelr non-polluked
conditions. The report 1= alsc reduired to gtate the ntepm

—_— o mr gmn——

which are required to be taken for proper functloning of

’

‘PETL and CETL and the time-frame within which this can be

_dona. 1t was further indicated that the pentrar‘ Pollution,

Control Board, should daal‘compreheﬂsively,wiph the  entirs

problem and suggest such meamures as they think appropriate{

far rectifving the situation.

The fon'ble Court han also directed that cpca " ehould,

in their report,set out the industries widah have their awn

treatment plant, -.indjcating whether ‘iﬁ in a. complete

treatment plant or whether it is only forx primary treatment

of effluenks.

il
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4, That in complianca of the Hon'ble court’s ordasr, datad July

29, 1997, CPCB hag worked out the modalities to asssas  the

industries losabted In Patancheru and hollérgm Lhdustrinl

areas ik the Eollowing termar

i) Capacity of Common Effluent . Treatment ElanttCET??

inztallated at Patancheru and Bollaram induaLr;al areasj

iy Functioninq of these CEYPs:
i1} Extent of treatment carried ouly

-
®
®
&
@
G
&
@
@
]
g
@
&
@
@
3
L
&
o
& -+, 3V} Vhether the discha_rg'e from these CETPy meat  the .
) allubion control standards of CPCB; . ’
& o |
&
2@
L
&
&
&
@
&
@
&
@
]
@
&
&
&
®
&
L
@

Erxtent of th; areas damaged around the industriess as a

regult of discharge of effluents from gndqu;;gg; - :

wiy rxLenh of auch’ damage,

. -,
vii) Whether individual units have complete treatment planta or

only primary treatment ie provided to the efﬁluenta: and

viiilThe qualit, of effluent discharged from the - individual’ l

effluent lreatment planta belonging te 'each of  these '

lnduatrles aqd whether they meet the prescrihed stnndar&a.

5. That Eor Lhe &aaessmena-on iunctmnning pﬂ CETRa_~and the

affected areas, the £ollouing work plan' waa’ ﬁormulated v 1
i3 conduneting of preliminaxy durvey Lor the aSSEﬁBment o: work

involved and infrastructurs aupport required, to

cErry out

the mame (during Sepbamber 11-12, 1997);




Aij

i)

nagespment of ntatua_ of pollution contrql‘hin Bbllar;m'
Industrial area (dur%ng gotober 6 - 10, 19971 and

h;;eﬂsment of stakus of pollntion control in Patancheru
Industrial Area and perfo;manée evaluation -uf individual
industries having their own ETP (during Nowsmbar 2-9,1897).
Thakt the inveatigating team visited boﬁh"yhg CETFy and’

.

individual industries. ¥Tue to constraints of time and the

acope of invéstigative work amsigned té the Centra&
Poliutien Contrel Board, an “Ynterim Report on State oﬁ
Effluent Treatment by Individual indigtries and ' Common
EfEluent ‘Treakment Plants at Patancheru, and Bollaram
Industrial Estates in tha State of A.P. has,bge;r_’,‘érepared.
on inéeaeigation by the tean deputed for the assigned
job the ohgervations/findings on industries -with iédividual
Effluent Treatment Plant and also rpf' both ;he.'CQmmon
Effluent Treatment Plante -have been glven in the IﬁE&fim
Neport. ) _
Induskriesn H%kh individual Effluent Treatment Plant

ng. per the 5tuay"*£5e~—éndiuidualmnimﬂnatrias ire

discharging effluent to natural water bodies akt ‘Patauncheru

and- to land at Bollarai. Ten major industriea have been
Laken for the purpose of study and are given in Para 5.0 of
the raport. Out of these tan industries, the information

in respect of two induatrpies, namely M/a Voltas Limited and

e Standard COrganica,wsre already available with CPCB. In,

L8
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the circumstancea,in respect of Eheae industries,the stody
was. confined . to assess whether the fétommqpﬁationu Qade

earlier in raspech of thease units hawve been-compiied with

or not. -In respect of other units,the aapects'co&gred for
evaluatioﬁ of the per!ormancé of the aaidiindustries are in
the following kerme 1

al Status of house keeping; .
53] Status of consent/licences from concerned authoritieny
o} adequancy of effluent treatment syatein:

d) performance evaluation of ETY;

<3 Solid waste management;

£l stntue of emimsion and peollution contrel devicea-

inatalled:. . . . B T

gl Recommendatbions on’ pollution control usagured requlreds

and -

h} Tima ﬁeeded'for implementing the racomnended measures

30 as to meek the standards }
obaayvations regarding Common E££luent Treatment plant '
That LEhe invesbigation fLeam visited Ythe, CETPE ~at

patancheru and also gz-ﬁaiffhﬁZ“cET?-at Patancheru io not

fully atablized: and cannot function Ercééiiy _till tHe

equalization tanks are cominispioned. The equarization_tanﬁé

ns ¥ ¢ g i s e = mnt w bb

were found to be under construction. The CETP company 'Hiﬁ
R . - Ly

raported that they would be in & posltion to syab;ize':tﬁ;JI‘
plant by HWovenmber, 1997. The issuve of bringing. agwage. fbh
' - P

cerp ELor better treabtment of industrial “effluent atﬁébq

Eeam mmebad snkl

ol #
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The CETP at Dollaram wae alss not funckiaoning propériy.

as thie plant was aotr stablized. Hodvever, series of“_lined

ponds  have been constructed for final Folighing tteatﬁent

and

solar svaporation. The company requested for a few

months te stabiize the aystem.

That the investigakting team deaided to carry out the atudy

of these aream in a phaned manner as followa :

-

Phape-I Investorization of CETF menber Induetries at

it

. Bollaram Industzial Area

To iqcohauct rapid assesament of all the member

industries of Progrepsive Effluent ‘Preatment Plant
Bollaram for adquacy of polluti?n conktrel eguipnent and
to . cross-check the suitabhility . and
implementabion of action plans as gq&@itted to gﬂa
Andhra Pradesh Stété P;ilution‘Control Board by'cgrp to

comply with tha norme- set by ° Andhra p?ﬁdeah State

- Pollution Control Beard:

i)

To' charactarize the effluent brought in tankers “to
. _ ) i

CETP, Bollaram, from various memby industries, te ehack
. . !

the comnpliance status of mewher industries with the

ncri_'g's of CETP;

e L T - o e

To suggesk monitoring programms foy ‘the performance

evaluation of CHETP, Boellaram; and

BT - ¥ o |

progreen of

1
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‘j4) To conduct dry jnventory of all the ind

natriso jocated

: ) |
in follaram {ndustrial area for their ef £lunent

treatment and dimposal by taking. the laboratory support

of hndhxa pradech pollutioﬁ conkral Board tapspcBY  for

generation of daka base

phaga—TL ¢ roventorisation of CETE meawmber’ igduatriea
for pollution congrol -abt- . patancheru

yndanetrial hrea, progTanme of action will be
aimilar to Phase-L above ;

Phasa-TXL (Reconnaloeancs guivey of affected ared for
collecking i the information (atudy reporta)
available with ~ reference to tmpadt

agsessment and collaction and anmlysis of
samples of water and soil

- phase~IV 1 Preparation of comprehensilve repart uiich

includas , :

i} parformance - evaluation of COMSN effluert

= treatment planta at Bq&}gq;@_zpd patancheru and

impact apmesnennt bprdpoued in Decémber., 19971

ii) hasessment of the dawaged aite Iproposed in

* pecember, 199711 and

iii) preparation of cumprehanaivé report alongwith . the.

"... action plaﬁ {proposed in Janudry. 19981

weaseep/l
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9. rhat 3n order bo earry out the atudy for the first Phaseé,.

tﬁe iﬂVEBtlg&thg team haa carried ouk the inventery of

e industries of cgTe at Bollaram, duriné_Outober

g-10, L1997 and collected information for non-memnber

‘jndusktries ad well., It wa=s ohaerved that the CETP 1ocaked

in Bollarm is sgtill accepting the esffluents in rankers’

which are neot complying with Ehe atandards * of Total

Digsolved Solids (TOS) and Chemical Oxygen pemand (CCD]

which are set by the CETP company as’ pre~requibite for

ageceplking the tankeis for treatment in CETP- nenca' the

plant was not  yet gtabilized. )

10. the treated waptewater for Pahan¢hern (CETP} is preaently'

diacharged inhto natural drain called Nakkauagu through

¥ meets the river Hanj;ra,_ a

Su££1c1ent water is -nok

Iakauagu drain, which finall

tributary of the river Godauarl.
_availahla in these patural drains and alaq the river
Manijira except in.fhe ralny seauan.

The ?ﬁtb AGETP) at patancheru fiam 72 memhera; "9

indugtriea are cloged nnd 46 Lndustllea dlncharge théix

effluant individualiy. The details of’ classifleation {of

the industries is glVEnnin para_f.2.1 uf_the’report. 5

1. Thab theye are 10 jnduskries in Bollaram lnduerial Aresa.

19 jndustries have the wbership in -CETP=. Out of the 19

unite, 17 indoefriegs axe the members of CETP at'” Bollaxam.

flowaver . out of thesg 17 jndustries, thrée' are "having

Eimu‘taHEOus membership in CETP at patanchera and eight in

cErT - at Jaedimetla alsme. rwo Units although located at

— va.—-owm tndustrial area, BIe excluaively membars of QBT

—_rn
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12.

13,

t 9«

at Patapcheru. The claseification of industries ig glven
in Para 7.2 - of the repore.

That the praoblem of disposal of efflnent from- CBiPa have

heen axamined in detall az glven in Para 8.0 of the reécrt.

In the 1light of the observations/findings, it has been

opined that without gplf-regulation”among the indnzbiias{

there is no poasibility of proper operation of CETP both at

Patanchera and at Bollaram. The méchaniqm of self

regulation among the membar inductries im given in Para 9.1

of the report

That the conclusion of * the Interlm Report Lo in tha

Eollowing terms

+

necesnxy that
member indugtries pretreat their e!flugnt

"for proper oapration of CETPs, it ism

tineluding

#egregation of otreama and separake treatment) and wmea

the norms prescribed before transperting it to CETD.

Since the CETPa are not yet stabilized, the performance

study to evaluate the adeguacy of CETPe could not be

conducted. The mame %8 propoeed to be carried out in

thz moath of January, 1998, when the impact etudy _?E_'

the =Ifinent discharge would alec be taken up.™

The Interim Report ia enclosed as Annexure.

L RS —

LY P dmream ne ‘?f‘-*, I ot

_ . PEPONEBNT
VERIFICATION _ : .

Verified at Delhi on this 15th day of December, 1997 - that

the cuntents of the above affidavit ave Erue and correcht to

-

the beat of my knowledge and nuthiud has been concealed
therein., 5LnJ$~Lm&'
DEPOHNENT

e
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INTREOUCTION

Pursuant ko the order of the lon'ble Suprewms Court, vide TP Mo. 122/96.
dated July 29, 1997. in I.A. Ho. 2 £ 9«11 in W.P. (C} Mo. 10%6/90, the
Central Poilution Control Board (CPCB} investigated the matter in respect
of Fallowing scope of work, assigned through the afore-said order.

i

SLOPE OF WORK

CPCB it to assess the Following: :

il

i)
iii)

jw)

v}

vi)

vii)

viti)

Capacity of Comman Effluent Treatment P1ants {CETPs) instailed
at Patanchﬂru and 8ollaram;

Funcl?bning of these CETPs;
Eiteﬁt of treatment carried out:

Hhetheh\the discharge fram these CETPx aset the po11ution
control standards of CPCB

Extent of the areas Janaged ground the industries as a result
of discharge of effluent from industries;

Extent of such damaae;

Hhether ihdividusl units have COIP1ELe‘treﬂtlent plants or
only pr1marv treatment is provided to. the affluents, and

The qual1ty of effluent discharged From the ind1v1dua!

effluent trealment pYants belonging to each of these

industries and whether they meet the prescribed.standards

The Kon'b19.Court further directed CPCB-Lo suqgesk:

i}

i)

S1i1)

v}

Steps “which should be taken to restore the affected areas to
their nen- po}1uted conditions;

Steps which are required to be taken for proper functioning of
twd CETPs, knoun 3s “Progressive Effluent Trastuent tieited”

{PETLY, Bollafam and “Patancheru EnV\ro -Teeh Linited (FETLIT,
Patancheru

The time frame within which these stepﬁ can be-done;

CPCB to daal conprehensiveiy the entire prcblem and suggest

some measures as they think appropriate for rfectifying the
tituation: and

5
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i)

i1}

i)

-0 YETHOOOLOGY

CHNF U

v} CPCL, Tn their report. Yo.mention about the indusiries which
have thair oun sfflusnk traatsent plant. indicating vhether ik

5 o complete plant or whether it is onlty for arimary
treatacht of effluents

30 ORIECYIVE M

In the Vight of above scope of work, the objective of the study is to:

evoive norms for self-regulation among the “industries to atiain
sustainability in perforadnce of conmon effliuent btreatment plank in

order to.aeet the standards:

identify of proper dischargs point of. treated effiuents from both
the CEYPs to prevent damage to natural water bodizs; and

assessment of impact on envirenment due to discharge of effluents
{both treasted, untreated anc partially treated) from the industries

vy .

Conducting of recannaissance survays of Bollaram and Patancheru

L lndustrial Development Areas in order ton

classify industries in terms of product, uenbersh1p to CETP
and relevancy to watar pollution;

- charactarize effluents of member industries re
compliance of pretreatment norss
contributad to the CETP)

ASSEES
and peoliution Joad

+ evaluate performance of effiuent treatment planmt (ETP} of
those industries which have already claimed to:the Hon'ble

Court about their adeguacy of ETP to cumply with the
standardst

"evaluste performance of common effluent treatfient plamts at
Bollaram and Patancherus and

identify water pD11ut1ﬂg units which are not the member of any
. of the CETP

Preparation of comprehensive plan for ensuring proper operatien of
comaoh effluent treatment plants,ak Patancheru and Bollaramy

ldentification of suitable site for disposial of treatad effluent

from canmon efflusnt treatment p1ants in order to prevent damasa to -

nalLra1 water bndle51 and.




S
( .j

e E e
" PO RHPITEDDE
P80 Ee30PPesg Pl Be e
@ ﬂ - . . . .
R IPP OB O |

47

192

AT Collegtion. and compilation of informatien ith respect to Gamaged
. -ares Yor asécssment ang preparation of remadial actfien plan -
* - .
o EN? Vark .Plan
od .
3411 In order ig translate the above mathodology intg actien, fellowing wark
- Blan was formulated: - R
- Conducting of ereliainary survey For the assessnent of work invnlged
and infrastructurs SUpport required to carry ouk the same {during
September 11 - 12, 15974 : :
- Assessment of status of palluthon contrel in-Bollarsa Indusirial
- fires (during Qctober § - 10, 19973 : and
- ‘Assessnent éf status of pollution contral in Patanqheru Jndustrial
Area and performance evatuation of individual dindustries (during
November 3 - 9, 1997)
0.3 The 1ist of aembers of the Investigating teams who carried cut above taks
¥s given in Annexurs I. .
4.1.2.The following activitijes are still to be carried out to dray logical
conclusion as per pregramme senttoned belgu:
. - Performance evaluatian of common effluent treathent plants at
Boltaram and Patancheru and impact assessment (Proposed in December,
1997}, .
- Assessmeny of the damaged.sire [proposed in December,.'1997); ang
- ‘Preparation of coaprehensive report alongwith the 3ction plan
{proposed in January, 1998) .
5.0 INDUSTRIES RITH INDIVIDUAL EFFLUENTY TRERTHENY PLANT
! The matter of treatment of effluent by the indivigual industries. cana up
for hgaring pn January 27, 1997 in the Hon'ble Suprema Cotrry, Some oF the
industries claimed to have their aun treataent plant. These industrieg
r ares T S -

H/s Yoltas Linited;
. H/s Standard Organiecs;

H/s Asian Paints (India) Limited;
4/s Saibaba Celluiose Priva;e Linjted;
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The legsl action was taken by APPCB and the Phorate productisn of w/s
v{plas inited ‘was closad under Section 31 a) of the Alr Prevention and
Po¥lution Control Act, 1981, vide Order ma. 73/PCB/TF/96-5193, dated
Decesbar 3, 1997, in view of odour nutsance du

from the process he starage yard of the empty
drims. In response ts the ordars. H/s Voltas Limited Fited a wrik
patition in the Hon'ble High Couet of Andhra Pradesh. In {tx order, ‘tha
Hon’ble Court constituted an Ewpurt Conmitiee comprising rapresentztives
"from  WEERI, IICT and Vinta Labs to -examine the 2dequacy, of control
agisures taken by the industry in controlling of mercaptan-emissions., The
Expert Commitlee subsitted the report expressing that the central
equipmont is adequate and mercaptant emissions are well within the Vimits
prescribed under the Material Safety Data Sheat of Usa.

The APPLE filed an objection tc -the Expert Committa='s report giving
reasen that ‘monitoring -and statistical data were inadequate. In such a
sitvation, the matker was referrad to divisfonal bench of the Hon*ble High
Court of Andhra Pradesh,

The Hon'ble High Court constituted a-Committes
representing the officials froo CPLB, the industry and APPCB's.  The

Losmittee submitted the report on 10.9,97 to the Hember Secretary of APPCR
as per the direction of the Hon'bie Couirs,

T The Chronological svents of
legal action ars summarizad in Table 5.2.1,

The Committer obsarved that the system was aﬁequate and 3s such phorate
production was suggested subject 'to compl fance of certain recogmendations,
The present study 35 Focussed on

compliance of those recommzndst ions and
the gerformancq of pollution-contiol systems,

o

@2, Liquid Efflugnt Treatnept

-

The industry has‘2m?ain skreams categorized as odorous and non-odorous

effluents, In case wf odorous effluent, the following treatment system

has been provided: : .. !

i ROV IC .

b b B i.. N . .

- Equaltization followed by two-stags stripping and Finally therna)

destruction through incineracor. After the secend &kage stiripping,

treatment by peroxide oxidation i3 alse provided.
In case of nen-odoroys  streas,
stripping has been provided before incineration.
detaxification alongwith the decdaurisation: {due
volatile organics) takes place. The CPCB teosw, therafore, Look samptes of
odarous {00) stream at the inlet 3 outlet znd .also of non-odorous (NOD)
stresm at the inlst 3 outiet, The performance of such .plant has been
given in Table 5.2.2, . :

after equalization, 'the first stage

In this process, the
o wercaptans and

5.

e to relpase of mercaptans -
+ evaporation pond and from t

V%
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giv!p in Tab!e 5.2.2,

a & @ @ A . i ‘

e

The‘ls'gﬂhcmn 4as taken by APPCH and the Phorate production of H/s
ﬂfg{h‘%ﬂ war closed uwnder

section 31 {a) of the Air Prevoniion and
tutrfon Contrel Rct, 1981, wvide Order no. FI/PCOSTR/I6-510%, dated
Pecesher 3, 1997, 0 view of odour nuis

froa

ance due to rsloase of mercaptans
the process, evaporation pord and from the storuge yard of the empty
drunzs. In responxe to the erdars, ¥/s Voltas Limited filed a writ
petition in the Hon'bie High Court of aAndhra Pradosh. In ity order, the
Hon'ble Court constituted an Expert Conmlittee” canprizing represantatives
"From  HNEERI, I[ICT and Vimta Labs to examine the adequacy of cantrel
neasures taken by the industry in contrelling of marcaptan emissions. The
Expert Committee submitted the report ewpressing that the contral
equipment is adequaie and Derchprans

enfssions are well within the 1imits
prescribed under the Material Safety Data Sheet of USa. -

The APPCB Filed an objection to ‘the Expert Commilthee's report giving
reason that ‘monitoring -and statistical data were inadequate. 1n sech x
situation, the mathker was referred to divisional Lench of the Hon'ble High
Court of Andhra Pradesh, The Hen'ble High Court constituted a Commitkee
representing the offlclals fram CPCB, the industry and APPLB's, The
Loumittee submitted the re

port an 10.9.97 to the Member Secretary of APPCH
‘as per the direction of the Hon'bls Court.
legal.2etion are summariz

The Chronelogical events of
ed in Table 5.2.1.
The Conmittex observed that the

4z such pharate
production was suggested subject tu complizance of certain recammendations.
The present study 3s focussed on compliance of those recommendations and
tha porformance of pollutien cantrol

System vas adaquate and

3ystems.,

5.2.2 Liguid EFFTu?nt Ireatmept

The ihdustry hasﬂ2ﬂ?ain ebreans cate
effluents,

gerixed as oderous and non-odorous
In case wof odorous effiu

ent, the following treatment systum
. has peen provided: . i ) .
i b .

t

Eguatization followed by two-stage stripping and finally. thermal
deztruccion throuwgh incinerator. Aftes the second stage stripping,
treatment by peroxide oxidation is also provided.

In c2se of non-odorous stream, after equal izakion,
stripping has been provided before incineration.
detoxification alongwith the deodourisation-

volatile organics) takes pltace. The CPCH team, tharefors, tooki.samplas of
odorovs {0D) stream ab the inlet & outiet and .ateo of non-adareus [NOD)
stream at the inlet & outlet. The performance of such .plant, has been

“the first stage
In this process, the
ldue to wmercaptans and

uB.

+

.
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A 5055 In case of

From ‘S, afore-referred fsble, i
affrieded” B9% regoval of\uercanlans.

hen-odorous stream,
effluents have been cotlected and sent

‘Comnitbee suggested Lo instals

is chserved thiat the tadustry has
vhile COD roduckion i« morg  than
removal of COP is only 35%. lhese

te the satar evsporation pond. The

2 physico-chexical treatment Hithin 2
#anths from the date of inspection, 1.e. September 10, 1997, .wivich is

mecessary before sending effuent to solar evaporatien pond, It has Leen
obstrved that the samt treatmert unit has been installed, bue ¥al Lo he
commissioned which js expectad by November 3D, 1997, : : ..

1he_jndustry #ag also a
wastewater discharged §
deodourisation plant.

industry. For the Feduction of TOS by in
water, the pilat plant studies have: be
poliution contrel, the initiation and ac
sumsarized in Table 5.2,3.

dvised to explore the
n ponds, earlier, by
_ It is observed tha

poszibility to detoxify the
2ing the excess capacity of

!n the light of zhave, CPCA i3 under the epinion that since my discharge
ts made outside their premises by N/s Voltas 19mited and the treatment
systens Far detoxification and tlzodourisation have been commissioned in
addikinn, and  the other " reconmendations are i the proceas of
inplomentatinn, the industry nay be 31lowad tae continve pireduction,

K/s Standard Organtcs Limited

His Slandard Droanics (SOLY was
had given 1B recoanendations f

inspecled by CPCB on Harch 31, 1997, ¢peg
. industry subsillad the Lime-bou

or potlution control,

Accordingly, the

g progranme on August 24, 1997 through an

afFidavit, The pragress. pade by the industry and the status of
ispienentation of recomaengat )

ons are given in Yable 5.3,1
datz on effiusnt quality indicate tha

for disposal g natural water hody.
effluent to CEEP at Patancheru.
to CE¥P, is as Follows:

+ However, the
t the present systsp s inadequate

At present, industny disposes
The quality of pretrested effluent, sont

‘Parangters Quantity (mg/1)

pH 9.0%

oo - -6250

L3 15890
=




5.3

LTS

%

frop :Mhp afgre-referved Table, it

aitrievid 98% removsl of wercaptans,
& 5% In gate of non-odoreus stream,
T &Ffluehls have been cpll

iz observed that the industry nhgs

while CO0 reduction is more thon

removat of COD is only 353, These
ected and sant to the solar evaporation pond, The
Lomnitter suggested to instal)

2 physice-chemical treatment within 2

" sonfhs from the date of dnspection, i.e. September 10, 1997, .wivieh is

necessary bafore sending etfluent to sclar evaporaTion pond. It has been
- observed that the sane treatment uwnit has

been instatled, but ¥2L 1o be
commissioned which i4 cxpected by Hovember 30, 1997, . : :

The frdustry was also advised to explors the prossibility to detoxify thg
vasiewaler discharged in ponds, earlier, By using the gacess capacity of
deadourisation plant, it is observed that a schese has been pade by the

industry. For the reduction of YOS by inplant measures and recycling of
Wwater., the pilot pltant stugies

have heen completed. in case of air
pollution control, the initiatien and accoaplishwent by the industry are
sunmarized in Table 5.2.3.,

[n-the 1ight af above, CPCB is under the opinien

’s made outside their gremises by His Voltasz i
systems foir detoxiFication and .deodourisation ha
addition, and the gther

imptenentation, Lhe indus

that since no discharga
mited and the treatment

ve been ecommissionad in
reconmendations ara  in ghe process  aof

try may be allowed to continue productijon.

H/s Standard Organics Limited

H/e Stvamdard ﬂrqanicﬁ (R0L) wos incpected by CPCB on Karch 31, 1597,
had given 18 receamendations for pallution conlrol,

industey submitted ‘the time-bound programme on August 26, 1997 thtrough an
afFidauit. e piagress made by the industry and the status af
i reconmendations are given in Table 5.3.1. Houevar, the
data on effluent quality indicate that the present systew js tnadequate
for dispocal to natupral water bedy. At present, industry dlsposes
effluant te CETP ap Patancheru, rhe qauality of pretreated afftuent, sent
Lo CET™, it &% follgwg: i ’

(1)
Accordingly, the

Paramelers

Guantity {(mg/T) ! .
pH . a0
oD 5250
Tus : 15890
i3
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JABLE 5.2.3 GASEUUS ENISSION AND CONIROL EQUIPEHERTS
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WBLE 5.3.1 [MPLEMENTATION SWATUS OF
‘; ORGANECS LTD. .. PATANCHERY

RECOMHENDED  MEASURES AT /s

STARDARD

elFluenls in erder Lo
Searegate high tnorganics .
{103} containing effluents

suspended solids -(55).
.——n——.—_"-—_-'——-—-.__

{ from the arganic effluents.
for the purpose of proper
treatment, the company may
attempt the conbinatiorial

appraach for ditferent
eFFluent stroams to cateoorize
them on the bagis of thyee

fa o qoverning parometers,
nasely fotal.pissolved Solids
(e, Eio-Chimtcg! Dxyyen
Demand (800) and Cheaical
Bxygen bemand -(Cop) with Tow
levels and. iigh Jevels as
explainad during inspection.

5.¥p, Recommendat jons Time required fosr ltemnrks
i J—_lmplementar ion
1. K/s Standard Oirganics should Completed
characterize the liquid

1. Product wise
and stage wise
¢Ffluent
atnarated argp
collzcted and
analyzed st
EQUrCe,

2. Segregstion
is done as per
characteristice
of effluent,

The concept of pretreatment
should be enphasized afLer
sEgregation of streans. The
high inerganics {1p3}
containting effluents should be
segregxted before 9iving .

pretrectrent. .The -
Pretrastment shoy

e

OCTOBER, 1957 -
DECENBER, 1997

Td consist of
cclleclion pit, <il. and greage
separation-(nechanical
separation}, neutral ization °
€um equalization (for
COFrBCLian af PH and bydraulic
staliilivy) before

elarification Far sebtling of

The segregation
work is under
implementation
and is expacteg
to be complated
as par the
schedule !

5%
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¥ Fhe exitting seration tank may | - Activated This will be
be converied into an activated | studge § started after
- shudge process in order te induction - cemplecion of
reduce the COD lcad after Hovenber, 1997 | seqregation
belter trade off #ith the. - Stabilizatlon - work as -listed
common efFluent treatment and at Point Ho. 2.
Plant (CETP), acclimatization « | It may also
February , 1598 Fequire
suspension of
production
during
zanversion into
activated
sludge process.
4. | The anbient air quality and From September, The ambient air
stack monitering should be 1597 quality and
carried out by the industry at stack
frequent intervgls as monitering liave
prescribad in’the consent been completed.
prder, 1n addition ko SPM,
50y, MOy, other emissions 1ike
chlarine, anmonia and acid
mist should be monitored.
5. The ¢av material consumption To reduce the It has been
in case of Cephachlor is input, study is cbserves from
LJ extreaely high {i.e. 629 kegs being done. By the actual
4 per %9 of final preduct). If september, 1997 results that
the productien is net uniform new. pores can be the efflucint
throughout the year (which is set, | -stream has high
based on demand), the load an | total dissolved
E1¥ .Fluctuatess Hence, Lke s0lids. So it
céfluent stream should be is. to be put to
cellected sepsrztely and sent solar |
te the effluert Ereatment evaporation
plant of the ipdustry at ponds.
controlled rate.”
6. | Possibility for the process This is baing
- | oplimizarion should be worked ovutr by
explored Lo reduce excess aur process
cliemical feeding,’ developnent
) . tedm. .
7. | The existing £1P is grossly November, 1997 to | Work s
- neglected. 1t should be February ., 1998 progressing as
immediately augmented. The . par schadule.
ET7 should be handled by the .
‘Lechnical group of the
industry.

-1 -




: wuffg?ains having higher 55
Lciivbon cake cte.) nay be
preceded by 3 collection pit
nearer’ te the source of
eFFluent generatas, 5o that
eroblem af chocking of the
drain is avoided,

Hovenbar, jgo7

.

The drains have
been cleaned:
finalized and
Woerk is in
Prugress which
Wil be ’
compieted ag

-

14.

lhe il and
inadequate,
imnedizte mod
enhiance atl a
efficiency tg

areaze trap is

It naeds
ification to

nd grease rengval
desired level,

per’ schedule,

Septeaber, 1997

Ft has been
madifiad. in

{ Septenbar,,

1997, but needs
Furtiier

After the sedregation of the
streams, Gio-degradabie
streams .may be separated from
otkizrs and cari be treatad in
actrvatid sludge process,

Hovember, 1997 4
February, 1598

madiFicition,
It is 1inked
with

Recommendat ion
No.2, which is
implémentation.
After -which the
action will

follouw,




.

vy [
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59

The entire CIP needs proper
operation and maintenance.
Ihe following points need
imsediate attention for
improvement t

- Enhancing the capacity
of collection pit;

Hovember 15, 1597

A control equipment {Scrubber)
is required to reduce the
saronia  and to recover, The
stack should be 5.a above the
roof level.

October, 1997

- Propes storing of Hovember, 1997
collectéﬁ carbon;
- Augmentaticn of oil and | September, 1997
grease trap: ’
. ¥ark iz in
v Proper storing of Hovember, 1997 progress.
recovered oi1 and ’
_ oresse; K
- Praper frequency of
studge cleaning From .
collectign/buffer tanks; | QuarterTy
. cleaning schedule
- Removal of sludge froa- :
the primary clarifierg
- Operation of return Hoverber, 1997
sludge Facility:
- Levelling of cverflow September, 1997
weir 'in secondary : -
clarifier;
- Usage af sludge drying Deceaber, 1997
+bads; ang .regular Taying
’ ang cleaning -
- Separate electric meter | Aiready provided’
for power conzumption in
ETP
12, The Yand Fi11 within the lnmediate Sample
prumises may be checked -callegted by
immediately by APPCB to ensura APPLE .,
4 that it is free from hazardous
L vacte.
r 13,

Order for the

egquipsent ig |

being’placed.
Lxpected to be
completed as

o

- i4-

per schedule.
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“The stacks attaciwd to DG sets
shaold e raised te the
required height, §,e. 4.5 n )
above the roof Yevel for 500
K¥a and 3.6 a for 320 Kya
_generators,

Novamber, 1997

Octobee, 1997 1o

Work-is under
progress

—i

15.

The power packing units should
be provided «ith dust
callection-cum-siction Systen
followed by bag Filters,

Tonediake

CompTeted

16.

The performance;of the
existing cyclone- atlached to
the coal Fired botler is Lo he
cross checked. [f necessary,
multiclones may be provided to
meed the standards.

Technical awdit
data from
therpax is to
be.collected,

R e

—

17,

42 Lhe TDS increasas, with Lthe
additisn of chemicals for
Aeutral izatien in ErP, it is
suggested that the existing -
acidic and alkatine streams
may be mixed in such a manner

. that thesge mutually get

rautralized to ths extent
possible,

Being taken
care of ip the
existing and’
praposed
schemes.

i8. The carbon cakes, collected Storage has

a 0%l and grease at ETP and the been provided
siored hazardous swaste in ‘ as per
‘drums should be progerly authorization
dispased of as per of Stake
autherization.from the Stats PolluEion
Board, Control Board,

6.Q

6.1

. @ @ . k n

ASSESSKEMT OF FOLLUT]
& BOLLARAN '

Introduct ion

The CPCB Team conducted
indepth study of both the j
forlowing mannmers .

Classification of industeias

Clragsification of

Classification of industries
CiiTPs;

thventory through reconnaissance
ndustrial areas (Patancheru 2 Bolls

with raspect to

UN AND ITS CONTROL AY INDUSTRIAL AREAS AT PATANCHERU

the product;

industries with respect to bydraulic 1vad:

with respect to menbership to various

sirvey and
ram) in the



.

6.2

" available in Lhese

Characterization of effiuent reccived through tankerz at CETP: a:
Patanchera & Rollaram; and .

hdequacy of Individual effluent Lreatment plant provided by the
ydustries - '

Industrial DeveTn}pent Area (IDnj at Patancheru

The Patancheru Industrial Cstate was established in the year 1975 by the
Andhra Pradesh Industrial Infrastructure Corporation Limited {(APIICL), at
Patanchery uhich is 8 town in Medak District in the State of Andhra
Pradesh and sitvatedion Bombay-tyderabad Hattonal Higlway Ho. 2 at a
digtance of about 15 lms frow Hyderabad. The industrial ares messuring
about %96.176 oacres comprises Five Phases. Mast of the polivting
industries are in the Phases 1, Il and IV. Phases LI] and Y house anly
non-polluting seall-scale engineering induscries.

4 LETP was commisdioned in Lhe yvear 1990 to treat industrial wastewater
fron industries in phases [, Il and V. The traated wistewater frow
Patencheru CEYP is presently being discharged into natural drain called
Nakkawagu through Iskawagu drain, which finzll

y meets the river Wanjira,
& tributary of thr river Godavari,

Sufficient dilution water ¥s not

natural drains and alse in the river ¥znjira cxcept in
rainy season. . .

Classification of Industries

Hearly 576 plots in 1DA, Pataoscheru, has been identified and alioted in
five Fhasas.

The categorization of 4ndustries iz presenyed schematically
in Fie. 6.2.1. It is observed that 72 industries are members to-PEYL at
Patancheru, % industries are closed and 46 industries discharge Lheir
effluent individually. The claszification oF IPAGSErTes areT Ay,

_Hany industries located in Patancheryu are not members of PETL. Some
of them may not be relavant-with respect to pollation éentrol under
the Water Act, as they may not- have any trade ef fluent;

Hany of the Industries are relavant to the water pollukion, but not
the members of PETL. The 1ist of industriecs needs to b provided by
the A.P. State Pollution Control Board: ) i
Hany of the industries are allotted the iand but thay a;e yel Lo be
coamiscioned; )

Hany of the industrias, such as M/s Voltas Ltd, are hawving thair own
eff1uept treatment plants. The list of such industries may bYe
vrovided by the A.P. State Pollution Contret Board: and - - .

"Some of the indusiries are Yocated im Patancheru Industrie) Area,
byt gending their effluent ta other CETP.  Yhe name of the

16 - . ’
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WEHOER TO CETR AT FATANCHERY
= FELEYMIE * 70 WaTER POLLUTION —! | cunen To GINER CETH

HDUSTRIES TREATENG O siDiviguaL cm:\cuv
, Imu-.ltlrmm 10 WAFER POLLUTION
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6.2.3

-8.2.3.1. ‘Close examination of this T

industries nay be pravided by the A.P. State Pollution Control Board

However, i1 iz pertinent 1s sention that coapl abe

oventory is pat
available with the concerned ayencies of the States. . :

Hember Lndustries

»

fthe 1ist of ember industries is given in Tabnle 56.2.2.1. .l'lm_industr’ms
are further clojsified on the basis of their groducts (Yable 5.2.2.2)
Cloxe examingtiod of Table 6.2.2,1. reveals the fallowing Facts:

T
- But of 72 units, 49 are bulk drug industries which contribute more
than 50% of the total hydrauliic loads;

Out of the 49 bulk-drus industries, 11 contribute 30% of total
hydroulic I‘oai:l". These industries ara: W/s Aurbinde Pharna Litd.,
-having units at Bollaram and Chitkul, H/= Nalco Pharma Ltd. at
Mehbooh *Magar, H/s Meuland Laboratories Lid. at Bonthapalti, H/s .
Parks Trade Center and H/s Vorim Industries at Gzddapoddaram, /s
Standard . Qrganics, " H/s Tritan Laboratory and #/s Venlat fam

Chemicals at Patancharu, M/s 55 Organics at Sada Shib Pet and H/s
" Sudarashan Drugs at Jinnaram;

Besides the bulk-drug industries mentioned above, thera are 12
industries which genzrate effiuant auantity more than 40 X1/day and
contribute significant asount of hydraulic Jcad. These are H/s
Asian Paints, /s Charminar Papers, M/t Deccan Leather, H/s Reliance
Paper and Board, #/s Reliance Cellulase, H/s Sai Baba Cellulose, M/s
MSL Limited - at Patancheru, H/s ITH Signode ak Sagnareddy, /s Siris
India st Gunmadidela village, H/fs Surama S$trips’ at Chitkul, H/s

Haruthi Text Print and Processors, and H/s Amuliya Petrocheaicals:
and .

These industries. as mentioned abave. need to be bbserved with

respact te  conceptrition of organics (COD) and salts (T0S)
paraselers : ’

Classification of member industries on the basis of location

"

their loads are depicted in Table
able reveals that the industries
than 55% of the tetal, while the
derabad and Hedak districts.

Location-wise cladsification alangwith

tocated at Patancheru itself are more
remaining are. situated In and around ily
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LIST OF HEMBER INDUSIRIES TR.‘\HS’PORI’IHG EFFLUENTS 10 Pﬂfﬂl‘ltliE?U.*
CETP ] .

&
@
e
&
. A Hame of Induncey’ Hacure Wantowater -
@ ; -~ He . | . of I Gienciacion
. * - ivdusoyry . l-J'fdl
a . T4 :
&
@

. - +1l. M/e. Agatva). Rubber (P}. Limited
’ 2. M/o Agol Syntheticn [P} Limited
) 3. M/o nleele Chemicals (P} Limited
? . . 4. Mlp Aclsn Paines Indis Limleea
) 5. u/e purebindo Pharm: Limited {Uollaram) Bulk Drugs on. g

6. M/u Aurobindé. Phazms Limited 1Chikul] Oulk Druga
7. Mfs purobinds Phaorma Limiped

[Panhamylzyam)

€. Hfa Dhagyoanagar OL1 ief (P) Limicgo atl Refinery
‘2. M/s Dhavani ‘Leathere ICs Limiced -

Rubber 158,50
Uulk Uruga 19.49Q
Dulk Druga .00
Palotn 100.00 .

[ . 1]
Bulk Druge 2, va -

12.00

Leathar Finlohing RSN .
i6. Mfu Charminar Bapers Limleed vaper 105,00
1. M/e cCirex Phnrmaceucicale {?) Limited bulk orugs : <. 50
12. H/e Cipior Organlea (9] Limirpd Dulk Uruga - . 20,60
13. HMfo Cor dal Pharm leals Limited Rulk Druga 20.00
4. M/9 Deccan Drugo Limired : " Bulk Drugz A6.50
15. M/m Beccan Leathera Limired Leather Eln.{ahmg 13s. o0
1€. M/¥ Rivip Laberateries Limited Bulk brugs . . | 17,048
. 17, -M/8 Ewerest Organilce Limiced ° Bulk Druga . . J9.00 -
; i, Mo Gayatrd Chemfcala {P) Limicved Drug nlr.ermed.h“ 1.50
. 13, /0 Clobal Druga {P) Limiced Sulk Bruge . 20,80 :
[ ©20.  M/0 Geomoxr Chemieale. (P} Limited Bulk Bfugn” ., © T " “a,1g
T e Zl. M/e Gulzbchand SLik wille (P} Limicad Texcile ' 20.007
e 22, M{s Harika Dibges (P Linited = Bulk Drugs ., 1.00
- -21.  H/8 Herren Drugs 19} Cimiresd Bulk Drugo - 10,50
E 21, Wis Mertero' Druga {F), Limicved bulk fruge . %5 .00
- 5. M/o tlieel Phasma Limitad Bulk Drugs 3s.a0
’ 26.  M/G llicedh Chomicals & Pharas Limited  Bulk Orignr : 1.00 -
7. H/o llydedsbad Druga ¢ nex (P Limlted Buik Druge " .° - 4.50 s
8. M/e Ion Exehange India leil:-.-d Wacur Treatmenc 4,00 ' .
. . Chemicale )
29,7 M/fu 1TH signode lndia timiced B Steel . Gu.00
3a.  M/fa Kalpana ‘Chemicals Liwiked Dulk Pruge T 10.00
31. /o Konar Organica Idmlced - Infc-11 Bulk Druge 3.50
32, H/w Maruthi Text Print & Processorg Textile 65.00 .
33, HWYo Medchi Chomicales & Rulk Pruga dg.70
Phaprmsgauticalo Limited o .
3. /s Medicorp Technologles (1) Limlged Bulk Drugs 20,00
35, #/o Herven Drug Rroducto Limliwd Bulk Drugm. 17 .00
6. Hfa Myexi Organice Limiced . Bulk Crags . . 6.30
| . Mo H § 5 Limited Stael . 120,00
o 3. H/5 iateco Fhonoms Liaited oulk Orugs ‘' .so0.u0
. 3%, MW/g Mevland Labaracerlen Limieqe . Tul)k Brugo 100.400
R/e Hesland Laborsteries Limicedivachal fulk Brugn io. 0o
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TADLE  6.2.2.1 .

4

- A0~

y - e P
£ Hame of Induetry Harore Mastewater
o, - of Cencgacian:
. - ' " Induskry, Imfd) .
. - . P . L - .
i 1. nm/o Neulifs Lavoratorien Limited ° Qulk Druqe- 12,30 -
' A3, M/e leva Reoiu & Chemicale i} Limited ‘feging L Chemienls 13304
11, H/u lavepan India Limicad - farelele Noard A2.0¢.
i1, /o Poka Trade Cenkre ' nuelk Bruge £9.90 .
5. Hfo Piroin Chemicala Lim{egd vl Druga 10.00 .
16. #/5 Pennar Stoels Limited Stoel j0.p9
7. Mfe DEL{max Organics Limiced Bulk Druge oo »
w., /s Pelyclactyolyce Indiz Limlted Molycleeeralyce s .ad
B : . {{or wvaree .
B tEeatment )
. A%, H/o. Pragaxi Organico Limiged Bolk Drwgse 2.2 .
0. M/ rremier Tubes Limivesf Bteal &.00 .
25, Mfo Proven cChemicala Limired . Dulk Drugs 16.60.
§2.  H/o Quinn India -Limired - . Leather Finlahing 3.00
$3. M/a Reliable Papar ¢ Board Mills faper 75.00
' 1P} Limited . . .
53, H/n Beliones Cellulose Producra Celluloge Producta 206.q0 °
- P} ldmiced . - . L. . .
. 5%. Hfe Hichiipe Pharmsy Limfred Bulk Drugo 23,50
6. Mfa Rocpa indyosirico Limited Pulk Deugn 28.u00
. -¢7. MZ¢ Saraca Laboratoriges Limltcd Culk Druge 1,50
5% M/a Sirvia indfa Lificed Faotteidaan 150.0¢
8. M/5 Shetl Nub_uj.a Pecractemicala Llmited Chemlcale 50,00 -
S50, Mg sug Pharmaceuticalo Limiead bulk Drugae i 10,00
"6, H/w Sri osaf Baba Gellulape (P Limited Celluloae Produccs 105,00
§2. H/t 5 £ organice Limieed S Bulk Drugo 64.80
€3. M/n Seandard Oranice Limited Sulk Hruge 175.00
E4. M/e Dexg Laboratories Limited Bulk Drugae 1.5%0
65. HM/a Sudsrehan Druq Incr, Limitea " Bulk Drugg #5.00 -, T
66. H/a Surana 5trips Limited Steel 40 00" oLt
§1.' M/e Tricon Laboratorics {P} Limiced Bulk Druga 40.00 !
8. M/o Vankata Ram Cliemlesla Limiced Bulk Druge 41¢.00 ;
§9. M/a Vorin Laborstories Limited Bulk Drugs 50.00
. " M/e Vivee Laba (B] Limited Bulk Druge 2.10
1. 'M/8 Yag-May Laba (P] Limiced Dulk’ bruge . aL40 - ’
TI. H/o Yenkey Orug & Hhares Limiced Dolk Druga 11.50
N .. . T
H Total B 2858, %6 )
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TABLE 6.2.2.2 CL;RSS!.FIE&TNN Of HEMBER IMDUSTRIES (CATEGORY WISE)

-~

5.Ho. MNawe of Products Nunber of indusiries
1. Buik'-l)rugs 49

2. ‘Chemical _0_2_

3. Steel 05

&, Textile 02

5. Leather Finishing 03

6. Cellulose Froduct 2

7. Edible 0il R_efinery- 01

8. | Paper (Card ‘Board) 03

9. | Rubber ' 01
_10. | Paints a1
‘11, [ Polyelectrelyte 02
12. | Resticides ol

- TOTAL . 12 -

.
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. TABLE 6.2.3.1 LOCATION-

WiSE CLASSIFICATION OF M
THEIR EFFLUEHT LOADS

EMBER IMDUSTRIES Anp

S.No. | Location of |  Ho of - Effluent Load Percantage
Industries industries {k1d} Contyibution
_ 1. | patancheru 22 1597.05 . 565
2. | Pashanylaran 4 197.2 7.0
1. | pet1avan 3 " 70 2.0
4. Gaddapoddaram 9. 208.8 7.5
5. Bonthapallj 4 75 2.5
8. | chitkn L2 120 4.5
7. Others 15 559 20.0

-
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§.2.4 “Saracterization of effluents -carried by Tankers at CETP, Patanchery

" The results of analysis of offluent received through each Canker, In

respect Lo chemicalsoxygen demand (COD), total dissolved salts (105},

chloride and suspéhdad selids are presented in Tahte 6.2.4.1.

pYstribotion of Indusiries according te (0D and TDS cantents. in effluents

have bean depicted in tive Form of a histogram Flig. §.2.4.1. The histeagram

ravéals the following facts: . .

a) Out of the 158 sawples drawn from 158 tankers {one Lo one basis), 56
samples {35%) have shown that they are having less than 5000 g/l of
COD. Thirty samplés (19%) showved COD bLotweeh s000 to 10,000 madl,
‘Leenty twe samples (141} betueen 10,000 to 20,000 mg/1 and S0
sanples (32%) are exceeding 20,000 -ng/Y of COD, The industries
exceading 20,000 mo/t of COD miy be seen from the Table 6.2.4.1.

B} -Tha trend in total dissolved solids indicales that 71 samples {(45%)
ars having TDS were than 20,000 ‘mg/t (between 20,000 and 48,280
wa/1), and 53 sanples (33%3) are within 10,000 mo/1 of 105 (between
AG0 and 10,000 mg/1). Lonversely. it can be conctuded that 55%
samptas are having TDS below 20,000 mg/l. The industries having T05
aore than 20,000 mg/1 may be seen from the Table 6.2.4,4, " -

¢) - It %s abserved that 40 industries out of 72- industries hdve sent_

their effluent to the CETP at Patancheru during the. stlidy periad.

4} Qut of these 40 industries, =ight industries have both high TOS and

" £og {i.e. more than 20,000 mg/1).. These indistriss are-¥/s Heuland
at Pashzmylaram, K/s Hetro Drugs at Bonthapalli, H/s SS Organics &
#/s Aurbindo Pharma at Bolidram, Pashamylaram and Chi tkul, M/s Yorin
Lab and M/s Medachel. : .

§)  industry having high COD (more than 20,000 wg/}) and V05 Delow

20,000 my/1 iz /s Siris Indla Linited.

f} [#dustries having law COD {1ess then 20,000 mg/1) but high TDS (more
thar 20,000 ng/1) are: Kfs ITW Signade and M/s Heuland Laboratories
Ltd. at Boathapalli, M/s Standard Organics Lid., HYs Venkat Rawm

. Chemicals, H/s Xiran Biscuits, H/s HICEL Pharma and M/s Gromor.

g} Yearly 24 industries have Tow COD and low 10§ {less than 20,000
raf1}.

h) The analysis of para "d' above when coupled with the hydr;ul‘ic load, -

the Following coabinztion emerges as dapicted in Fig. 6.2.4.2.
Hydraulic 1nad of 40 ki/day and abeve has heen considered hish as
similar sxercise can be done by CEYP =gency for -remaining 32
industries, '

i} “An .attempt has - been made to analyze statistically the ;

“-haracterization of affiuents of 11 major industries with respect to
lydraul ic-load a8 shown in Table 6.2.4.2.

-
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-MBLE 8.2.4.1 AMALYTICAL RESUL_TS OF TANKER EFFLUENTS COLLECTED &
u~ : .

| | | - a | L P &R
| PR PBEECIQRIOBO0S0 D08 Lo |

| &% ¢ N | - . o o :

pesfeecen |

T ceTe
|50 | Mame of e Date of pH L5 Tos €od | Chie-
. industry sampling ; ride
.1 [ /s Heuland | 4.11.97 | 7.56° 300 | 31278 | 34100 -
[iparatorfes 1097 | 6.72 | 1050 | 2480 | oso0 | 1omer
{Pashanylacam) 1-01.97 | .77 { 185 | 25380 3375 -
4:11.9? | 5.84 | 020 | 3g100 29500 | 25
, - 4.11.97 | 6,78 | 840 | 26440 29250 | 7499
41192 | 7.28 | 740 | 24250 | 30000 -
1-18,97 | 6,60 | 300 | 28339 | 34250 - 1
4.12.97 | 6.58 { 795 23320 | 29500 | 3qy
—5:11,97 | 8.5 - 37230 [ 36230 -
5.11.97 | .84 | - 37140 | 35000 -
. 5:11.97 | 8.0 - 42440 | 43500 |. .
. | 5.11.87 | 7.84 - 35200 | 49250 -

. |-5.12.97 | 7.85 - 39570 | 33625 [ = ]
: z 311,97 ). 8.13 —1--38810 | 37250 | 0 - |
2. 1 /s Meuland 13997 { 6.5 | 323 | 13887 | 14900 | 4799

" 1 Laboratories » 8 56 10532 G .
Linited 4:.11.9 6.6 2 32 .1 1512 3999
Bonthapal} T . J
(Bonthapally) 5.11.97 | §.06 22590 | 14500,7 sag8

3. T H/S Hetero Dryugs 4.21.97 | 6.06 { voo 41420 |- 76500 { 1p0g-
(P) Liniteg . ] ¥
(Bontapally) 12297 | 6.48 | 214 | 46048 . 78750 | 1499

5.11.97 [ 7,82 - - ssn_no’ 1000
' 5.11.97 | 7.66 - 46260 | 415750°]. 7998
4. | W/s ITH Signede 4.11.97 | 6.55 | 323 13682 | 14900 | d7ee
India Limited I -

o 1.10.97 | 5.86 | 745 | 20200 150 | 1699

1.11.97 1 5.62 | 650 | 37870 250 =
5.11.97 | s.89 - 32270 | 190 T

— 311,97 | 5.85 - 19190 650 =

5. | #7s Bher, Seuage 4.11.97 | 6.92 | 370 | 1329 588 | " 1sq
4.11.97 | 6.64 | 213 508 425 50 ]
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5.35,97 | 7.82 - 1600 413 -
5.11,97 1 7.5 | - 1960 763 175
§.31.97 ' 182 | - 1170 650 250
H/s Standard 4.11.97 | §.86 75 21636 | 8800 2995
Organics Ltd.-‘ .

4.11.97 | 7.32 | so8 | 24296 | 7600 .| 2799
4.11.97 |_7.33 | 395 (| 20i26 { 8700 | 3399
4.11.97 | 7.67 | 625 | 21800 | 7d00 [ 3700
4,11.97 | 7.6 1 770 1750 [ 8300 -|. 4399
411,97 | 7.72.0 1325 | 24730 700 | 2199
_4.11,97 7,43 480 | 27730 | 7800 | 2799

51197 | 8,12 | - | 71490 | 7500 | 5598,
53197 j 7,06 | - { 20230 | genn | 2799
§.11.97 | 5.86 | - . | 27920 | 600 [ 2999
5.11.97 | 8.08 |- - | a2510.| 146a0-| 4383
S| saner | ea0 [ - | a27sso | dacen { 2999 )

©5,41.97 | 8.23 | - | 22100 | 18%00 | 4199, .
5.11.87 | 8.1 - 26930 6750 " | 7498
5.11.97 | 8.30 | - | 32400 | e500.| 3190
Wfs 5.5, © 4.11.97 | 3.34 | 187 [ 32130 { 64000 { 2999

Organics Ltd. §.10.97 _ - N _ . .

1 Bss HsL Lrd. 4.11.97 ] 6.23 { "14~| 638a_1. 650 { 9199 _ l/

N 4.11.97 8714 -{7‘8 (i'tféq) -ﬁﬁ? 55;9 -

AN 197 | 556 | 267 7170 | as0 | zo9e
. 1.11.97 | 6.02 | 23 | 8s70 { 250 | 3399
/e [aanor | 638 | vsa | 7210 | ogan | s’

. 4.11.97 5.87 112 6750 1945 2649

4.11.97 | 630 | 830 | e530 525 1 1200
4.12,92 | 5.72 | 355 | 30 [ s00 | 2599

5.21.97 | 7.20 | - ¥ is200) 100 | 2299
511,97 | 6.2 | - 3 406° | 21395
5.11.97 | 6.22 | ~ | (6415|1550 | (209
- ; : S N

-a%-




A , D
KD B s @
% #7s astan-paints |_4.11.97 | 7.46 | 240 | 3452 | 2550 | -
India Linited 4.11.97 | 7.26 | 226 azo - | 900 300
4,11.97 | 7.37 | 66 720 | 250 100
4.11,97 1 7.14 | 124 | 1890 |. 600 -
5.11,97 | 7.62 - 1600 413 60
'5.11.97 | 8.28 | - 1770 | 800 200
N 5.11.97 | 7.96 | - 2640 % 1175 | 250
5.11.97 7.1%- - 3680 2650 1050
H{S.Si'ris Tndia 4,11.97 7.11 820 7830 ‘15_00 2249
Limited . 4.11:97 | 6.40 | 695 | 17178 | 14250 | sase
411,97 | 6.23 | 460 | 26600 | 9375 | ez
5.11.97 6.72 - 8540 5300 179%
5.11.97 | 7.56 | ~ | 14060 | 20125 | 4938
5.11.97 | 7.50 - 8320 | 7625 | 5498
W/3 Aurbindo 4.11,97 -] 6.74 | 2310 [ 21248 | 27900 | 6998
e e 4.11.97 | 6.9 | si0 | isods | 25700 | 1198
4.11.97 { 8,62 | 44 | 131520 [ 17800 | 3799
4,01.97 | 5.18 | 23 | z4as0 | 29500 { 6198
a11.97 [ sm | 740 | 35860 [ 3zzs | a5 |
5.11,97 | 2,19 | - | 13650 |-20125 | 5498
5.11,97 | 7.78 1 - | 20000 | 4cooo | 8997
5.11.97 | 6.89 | - | 17270 | 34375 | 3749
- 5.11,97 | 7.87 | - 29660 | 32250 | 3999
5.11.97 | 7.82 | - | 22960 { 29750 | 8497
5,11.97 | 6,74 - 27470 | 35800 { 11796
Mfs Aurbiado 6.11.97 | 7.52 | 200 | s224 | sedoo-{ 324m
Pharea Linited ] . A
(8011 57 an) 411,97 | 7.4 1" 133 7| 23890 { 31260 [ 11936
' 411,97 | 7.79 { 810 | 12740 | o780 [ 9ag7
4.31.97 | 6.45°1 985 { 13730 | 1780 | 3996
r 4.11,97 | 7.19 | 970 | 13m0 | 19350 | 6498
) 5.14.97 { 1.8 | - - 34600 | S598%
51197 [7.06 ) - 18530 -) 18625 | 4243

-



. "ol 5:11.97 1 756 - | 1ssee | 1215 | sr0
$1.92 | 674 | - | se10 | 35000 | sass
| 5.11.97 | 7.22 - 120790 |. 37250 | 15995
p 5.11.97 | 7.07 } - | 21090 | 37000 | 1349¢
_ 5.11.97 ] 6.94 = 31050 | 32600 Y 10197
875 Vaou Water 4.11.97 ) 6.89 | 142 | 684 ‘| 173 | 1so
H/s Venkatd Rae . 4.30.97 | 7.32 | 1560 | 14160 | 325" | 9397
Cheeica) Linited [ 1107 | 6.36 200 | 8532 | s50 | 1450 .
5.11.97 | 6.7 | - 23860 | 18875 | o4z
597 | 6.20 | - [ 20160 | de75 | 319g -
H/s Surance '4.11.97 | 5.87 | 204 | Sesa. [ ss0. | 2299
Strips 4.11.97 | 5.93 {308 | 4320 | 750 | 2999
5.11.97 | 568 | - | 1010 | sazs | 2395
S.21.97 | 7.62 . - | 15e30 | -625 | 1100
M/ Kiran %11.97"| 6.03 | 680 { 26810 [ Soe0 | 4799 ..
Hiscuted 51197 1 814 | - | 11140 | %750 | 5308
H/s Aurbinda 4:11.97 | 6.64 { 78 | 35000 { -23000 | 14745 {
Pharea Lipited i ) . -
Chikg) - A.11.97 § 7.02 | 104 { 23720 [ 24500 | 14645
3 5.11.97 | 6.62 - 31850 |- 2300 | 14745
K75 HICEL Pharas™ | 4.11.97 | 7.55 | 493 | 28810 | s000 | 14799
Ltd. ‘ 4,11.97 | 6.12 | 176 [ 22520 | 6400 | 4599
M/s Triton 4.11.97 | 6.06 | & | 11350 | agoo | 2008
[ Catae e @ 1 o7 | 701 | ses |- esico 4100 |- sig8
o 5.11.97 | 6,78 | - 5550 | 2050 | 1999 -
K/s Deccan Drues’ | 4.11.97 [ 7.38 258 2430 1400 189¢
Linited 410,97 | 7.05 | 865 | aze0 | 11750| 2099
5.11.97 | 6.94 | - 1570 { 600 1 es0
$.11.97 | 8.01 | - (- 760 | .100 | 300
H/z Yorin 4.11.97 | 7.16 | 860 | 25440° | 35250-1 38489
{Jncratories 4.11.97 | 7.02 | 725-| 25890 .| 37000 | 8907 -
.- 4.11.97 | 6.66 ; 146 | 26880. { ‘35000 | - 5488 -
5.11.97 | 6.06-| - 30300_| 37000 © 3999




.
5.11.97 | 6.3 - 26770 | 37000 | 4499
) 5.11.97 { °6.07 - 2600 | 12900 | s9¢a
5,11.97 | 6.04 - 24640 | 44000 | 6498
H/s SMS 41197 | 5.72 | 34 7100. | 2800 | 1000
Pharmacouticals _
Limited 5.11.97 | 7.68 - 26930 | s750 | 7498
‘- 5.11.97 | 7.05 - 4940 315 2279
., 5,11.97 [ -7.57 - 4420 1100 [ 1300
W/s Apax Drugs 4.11.97 5.532 A 24 . 23870 12250 10090
/s tyderabad 2,11.97 | 6.38 | 120 | 26890 , 35000 | s5498
Drugs 3 - -
Ly rmediate ® 1 5.1 | ses | - 17950 | tosso | 1924
° ] - - . .
. | Ws Aggarua'l"-&‘“ 4.11,97 5.05 260 950 975 350

e 3 : -

;| Rubber (F) Lt 5.11.97 }. 7.5 | - 2020 | 200 | 550
‘H/s Bhagyanagar 4.11.97 .02 S2¢ 3-610 3800 1899
0i1 Refinery (P) N
Ltd. . - _ . )
ﬁ/s*lon_Ex;:hanse 4,15.97 | 7,11 § 1240 { 19600 | 5300 .| 4099
india Linited s.11.97 | 7.96 | - 15580 | 5700 | 4799
M/s.Everest 1.11.97 | 6.57 | 1030 | 22780 | 20500 | 1645
Orgonics Limited | o i 97 | 7.22 | - 19190° 15250 | o0

‘ 5.11.97 | 7.03 - 33670 | . 25875 { 1500
5.11.97 | 7.45 - 3920 #4250 7 1500
Kfs Global Drugs 4.11.97 [ 7.33 208 400 1563 7789
p d . ; - .
(P} Liaite 5.11.97 { 6.58 | --| 1ss40 | 1m300 | 2799
#/s Quion India 4.11.97 7.08 168 | - 820 1425 ' | 550-
Ltd. ' -
§.11,97 | 7.40 - 4560 -i 1200 [ 1450

 |-#7s Peanar 5.11.97 | 6.22 . 19940 | 450 5948

< ar,
teels Liaited 5.11.97 | 6.88 | - 7560 | 14700 | 2939
_ §.11.97 | 7.10 | 452 { 24390 | 20000 | 6360
Mfs Halco Pharma | $.11,97 { &.78 - 217906 | 7500 | 2999
! Limited . . ,

33, | K/s Dexo 5.11.97 | 7.87 - 10160 -} 18000 | 3749
Laboratorias .
Linitad 5,11.97 | 7.85 - 13710 | 4300 | 1799




| Hf's Hﬁ?yan Drug

Products Linited

6.11.97

§.45

5930

3009

1250

$.11.97

7.58

$900

8128

B/s Saraca
Laboratories
Linited

6.11.97

5.50

2800

242310

47000 |

3450

H/s Medachel
Chenicals &
Pharmaceuticals
Limited:

 6.11.97

7.50

24

33560

27625

4750 -

Eiological ~£

6.11.97

7.60

380

2580

- 450

. 650 .

R/s Parsin
Chemicals
Limited

6.11.97

1.27

4830

862§'{

000

M/s Gromor
Chemicals (P)
Lig, -

6.11.97

1656

33620

6625

12000

H/s Herren Drugs
(P) Ltd. >
x

£.11.97

- 8.34

- 894D

8500

§50

ATV the yalue ars In #g/T axcept pH.
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_ . H/e iTW SIGHOCE
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M/t VENKATRAMA CHEMICAL -
M75  ASIAH PAMTS ° Lt
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H/s HSL LTD,

ARBIHDO PHARHA (PASHAMYLARAHL
/s | HEDCHEL

too Msa KIRAN BISCUITS

OMHOR
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RESY OF THE HNDUSTRIES

FIG. 6.274.2  COMBINATION UF INDUSTRYES (HYDRAULIC LOAD VIS-A-VIS COD AHD TDS) .
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it is ohserved that highest 105 contairing of Fluent with high
varistion is generated by Mfs StandaTd Organics Limited, H/s
. 1T Signcde and-W/s Neuland Laboratories Ltd.

The same trend is observed wikh respect te £0OD.

1t is algn cbserved that a1l these industries have Y233 than
1000 wg/1 of suspended solids in their effluent.

52 5 Eva1uatian of Effluant Treatnent Flant

An attempt is made to coapare obisrved “yalues with dﬁsign parameters of

traatment systes of PETL effluant treatment plant ab Patancheru which is
givan below: .
:

Treatment FParameters - Dasion Actual Value
System - " Value - Observed
uASe - ' -
-~ g 4100 ng/1 14,000 me/]
. Design flow 3000 n’/day 807 w’/day
3 - Retention Tige 18 hourf 38 haur§
o ¥ol, "Loading Rate 10 kg/e'fhr 10 kg/w'/hr’
heration
Tank .
8O0 450 wg/1 6000 ag/1
F/8 ratia | 0,15 1.2
sV - 4659
HLSS 3500 . 3410

The above result indicates that both BOD, £OD Yaads and F/H ratie xre much
.sbove the design values. Hence, these are to he controlled. Otherwise,

the EP will not functicn properly and desired resulis will aot ‘be
achieved,

azasures for each industry and evolve norms.

$.1.5 Dege1opaent of Néruﬁ

Since COD_is a cohmon parameter, the norms can be ba;ed with rsspect to
COD. For exanplet

Requirament of CUD = 4090 ng/1 in ﬁ A‘S-B Systenm
Yolume per day.= 1500 w»'/day

-Assuming S0%.dilution with sewage have Cop « 250 wg/1 zind
aPp!yiﬁg the Summation Rule:

-

Thérefore, it is .necessary to evaluate pollution contrel
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© BOLLARAM INDUSTRIAL AREA

qC L= % :
3000 ¥ 4000 = 1500 X &'+ 1500 250
= 13000 % Y000 - 150G X 250) / LS00

|

7750 mg/t

-

Assuming some COD Wil be reduced (say 20%), by adopting dissolved air
figtalian technique and diffused air system in equalization .tank, COD of
10000 mg/} could be treated in CETP, Cansidering 10,000 mg/1 of LOD is
the average from najerity of industries, the range of 5,000-20,000 wg/
of COD may be acceptable at present. The following nords may be adopted
by CETF which may be accepted for the time being, provided there is 50%
dilution of industrial wastewater with nunicipal/domzatic sewage:

Parameters | Desirabie Haxinun a1lowable 4 '
cop : 145,000 a9/l | 205000 mg/1 - - )
5 - ) 15,000 mg/1_} 20,000 mgA .

pH - | 6.5 - 8.5 6.5 - B.%

: D) .
{¢ further reduction ie requirad. the noras may be pade stringent.

’

Location-

lhe Scllaras Industrial Area is located close Lo the Bellaram village
which falls under Sangaraddy in Medak Disktrict of Andhra'Pradesh. The
gite is about 35 kms from Hyderabad main city. A location map. of the
pallaram  industrial estate is shown 1in Fig. 7.1.1. The hasic
infrastructure, like roads, fire fighting statians, offssite emergency
plan ete) are absent in this Exthte, Thers ars 110 small to sedium zcale
industries in the Estate ranging from coconut coir processing to chemical
Lunits.

B
! Classification &f Industries

There are 110 industries in Bollaram Industrial Araa. The break up
of industries with respect to their products {5 given in Table 7.2.1
and percenlvw.!ise distribution is shown through pia-chart as given in
Fig. 7.Z.1. "It i observed from the Fig. 7.2.1 that theére is 2
large nusber of pharmaceutical -industries -(nearly .34%) cosprising
both bulk-drugs and formulations. Hext to pharmaceutical industries
are the erigineering industries (221} followed”by plastics (13%},

-

79
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TABIE 7.2.1 CLASSIFICATION OF INDUSTRIES LOCATED IN

. BOLLARAK INOUSTRIAL AREA

%

“S.Ho. “Type of industry fusber of "
. jodustries
1. Plastics ) ] 14
2. Fharmaceutical Bulk drugs 29
. Foramul at ions 8 .
3. | Steel (Casting) 5 v
4 Enqinee_rinq 24
{slectricals/alectrontgs, y
mechanical equipnents, diagnosis
kits etc.) . .
B Eiectroplating 1
6. | Rutiber 8 '
7. .Sta’lns/F-rinl;‘ing 3 )
8. Asbestos I 1 #
9. | Stone ctting and Polishing 5
10. Fac‘king-‘(paper & board efc.) E
11. ‘| Pesticides 1 -
12, Br’lcl_f.s {refractorjes) 1
13. | Bakery (food) 1.
14. -l:onfectianery 1
15. | oistiliery 1
16, | Fabric
' TOTAL ne -
1 3
. .
y
4
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*

rubber {7%), slone crusher (4.53) and steel {4.5%) industrles. oot

of theze industries, more relavant to. water poliution are the bulk-
drug indus{ries; . .

With respect to wembership of CEIP, the classificavipn is as
Follows; . :

a)  Tha CETP ab Bollaram is having 25 member Indusiries.  OF
whicl, 8 memwber ndustries arz from out <ide the Bollaram
area. [he 1ist of meabar industries i3 given in Table 7.2.2,

33 iy}

of 110 industries in Bollaram, IS industries
niembership in comnen effluent’ treatmant rlant(s),

c) Ot . of 19 Yisdustries,
- Rollaram CETP and 2
Patancharu CETP anly.

_have

t

17 industriss _ar-e';enbers' af the

@) Dut-of 17 member judustries of CETP, Bollaram, 3 industries

are having simulkaneous memberhsip in Patanchoru CETP and 8
inducirfes in Jeedimetia CEYP. .

Dot of 91 nan-wembher industries, 29 industries ara relevant to water
rotlutinn (having potentia) trade efflivent). Catagory-wise number
ol member-and pon-member industries, which are relevant to water
pellution is given in Table 7.7.3. '

Relevant’ information on member industries of CET? at Bollaram

flydraulic Logd

Approvimalely 40 kifday of uastewater is generated from 16 mewber

industries (Tshle 7.3.1.1), out of which, 5 industries have dual

membership,  Sevén tndustries out -of 16, contribules wajor load. (266 -
a’fdaz}, which-are: H/s Plant Organics Lid., M/s Prasad Crugs, K/s Aurbindo

Pharma, H7/z IPS Jharma Lid., #/3 Dr. Reddy's Lab (imif [N, MW/s Parsin
Chemicals Lid., H}'.? Som Phytapharma and H/s Taurug Chamicals,

=~

Poltution Lead

“tha zawples feom bhe member industries were drawn From the tankers. The

resulis of analvsis are shown in Table 7.3.2.1. iHistogram are also drawn
(or the paramslers COD and 705 as shiown in Fig. 7.3.2.1. . The regul ks
indirate thal 1% sanples are within 20,000 -09/1 of COD, while 16 samples
are wikthin 20,000 mg/1 of TDS, As 20,000 mg/1 is congidersd 3¢ Ehe
Viwiting eoucentration of T0S and COD as a imwt to the LETP, a

rouiinalorial approach can be applied for these two parzmeters at two
different Tevels (high and lTow). This gives u2 four .combinations as .
Folbymtn: ’

“

industiies .are puely peabers. of .

L~
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TﬁBLE 7.2,2 LIST oF THE. MENBER INDUSTRIES OF CETP,.BDLLanH

lates

5., Home of the Indusiry Mirpbor~s of CFIP

o Boltaram Pataveheru Juedimeéla
1 | P foddy’s Laboralories Ltd. | ’;

~ Unit-1}
2 | r. ﬁeimy's Laboratories Ltd. < v
- Lhaitk K1
3 it aisdy Labe alories Lid, o
4 M azad Prugs Lid, s ¥
5 .Prﬁhhava Uﬂgnuica Private /

LLd,

"6 | durobiindg Plarma-Lid. / ¥ v
7 Mlanl Diganics L. 14 L
3 5.8.5 Pharma Lid. L L

19 [ Rehule Cwsleals Pvi. Lid, ; s

10 | Visluu Bio-tech Private Ltd. / '

11 | lauiys Chsmicals Pvt. Ltd. o v
12 | br. Curies Labs Lid. /
t3 | Hagal juna bBrugs Lid. " ¥
14 | 31 onsdmi Bulk bisg Pyb, Lid.

15 | Som Phyto Fharma (Indla) Lid.: ¢ c0
15 -I=1aud Vaar Ehenié Pvl, Ltd. ¥
17 - Parsin Chemicals Lid. . ¥’ 4 '
18 | Patiz lrade Cenbre . * / / v
19, | lelero drugs PvL, Lid. - ¢ ¢
20’ lly-grre Chemicsls Pvb. Ltd. ¥
21 { Cheminei Diuge Lid. - ¥ 4
22 | Prudential Pharmaceuticals ¥

Lty . -

2 | Fvear Chemie & Arowatics {P} 4

|, . :

Z1 F Mka Lobuv alde G CF) LLd, et li y was ot in sparalion

25| br. Fodde' s Fezearch ¥

‘Industries Tocated outside the Bollaram Ipa.
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TABLE

7.3.1.1  STATUS OF WASTEMAYER GEMERATION OF MEMGER [HDUSTRIES
AY CETP, BOLLARAK S
5. faae of Ilie industry Quantity of | Precentage
Hu. ef flueny {kl/day) '
/s Prudenlial Flmarnaceut icals Ltd. 6.0 20
2. [ Wiz lsland Veer-Chemic .(P) Ltd. 11.0 3.3
I | Wi b Cnies Lob, LUd, 9.5 2.8
. | W3t 1w -Gro Chemicats (p) Lid, 4.0 1.5
5. | WA Yizhro Bio-lecls (MY Lid, t.5 2.0
6.} W/ hasad brugs (M) LLd, -~ 13.0 4,0
. | W Plant Urganice (P) Lid. | 5.4 14.9
B. 1 /% Armudy Lsboratories Lid. 5.0 7.6
' 3 | B, Peddy's Lobwrotories Lid. 1.0 3'.0
10, | /= Prabla Organice (P) LLd. 5.0 W
11 { W3 dubinde Pharws Lig, 26.8 9.0
12, | #/e 5P5 Pharma Uiy, 6.4 - 2.0
13. { Or. Reddy's Lab, Unit 11 80,0 23.0
4. | Ws Parsin Chowicals Lid. 28.0 : 8.2
15, | ¥/s Som Phylopharna.Pyt. Lid. 32.0 K 9,5 :
16. | H/s faurus Cheaicals Pvt. Lid.. 4.0 .o
i7. H.r':s Arka Laboratﬁl'ies Lid. Mot in operatioﬁ
) fotal 339.8 > 140 alday |

Cai-

-

|E’P’_




e e

Name of Lhe Date of oH Tss 165 | chteride | cqp
industry Sampling tmg/1) | {mg/1) {mg/1) {ng/3)
Or.-Reddy's | 07.10,1997 7.15 3548 | 361272 7919 | sS5ggg
tab. Unip [ —nenir 308 36122 A e
' 07.10.1927 | 7.5 653 | 32917 6334| a3sap
; L.V 1907 | 7.5 _ | 93840 |
: 07.10.1957 | 7.85 233 | 31641 6038 | 36160
. 07.10.1997 | §.15 153 | _ 39007 5939 [ 42880
p 2721019974 -
08.10.1997 7.5¢ 2932 { 43020 8512 | 70080 |
88,10.1897  5.7p 1874 |  az92g 8215 |  3gsap
08,10.1997 | 7.43 123{ 19950 Sa44 | 26240
08.10.1997 | s,38( 1py 23582 4454 | -3g4sp
08.30,1997 { 5,13 218 | 31952 38401 35200
08.10.1997 ( e.7p 135t 35340 (- 7225 | 28950
Or. Reddy's [ 07.10,1997 6.7 132) 47378] " o6m| aq4sp
Lab, Unit "‘“‘—*—“———ﬁ : —
}r- 08.10,1997 ) ¢.8p 561 49334 8997 1 1488
_
Nies Afandy | 07.10.10907 7.85 462 24977 12965 | . 4a0p
L T I ; p -
. 4 U8.10.1997{ 9.3 286§ 47626 12867 3600
W/s Prasad’ | 07.50.1997 7.65 199 | 14089 3563 5080
Drugs (P)_ . .
Limited
Hfs 09.10.1997 8.02 13461 o700 33850 [ 20890
Prabhava .
Organjc?
Hes 07.10.1997 | 5,98 73| 23m3 21382 [ 20800
; Aurbindg p——— | —--—._-—---..__._-——--.__._---——......__- ——
; f':j;'t‘: J 09.10.1397 | g1 D) 0512 1082 30400
£ 7 [ we Pran 07.18.1957] 7.08 117 | 7585 6631 | 27209
%' Orgsnics — p _'_‘__""_*_‘"__""“"""_‘_"""-—
! {P) Limited | 02.10.1997] g.10 181 | 31887 - 7819 | 354gg
3 e —
4 08,10, 1997 7"70_ 2 186 | 23726 86290  2184p
3 08.10,1997] 7.7
; _ g 7 83§ 75073 7918 | 15000
5 /s Xekule | 07,10.1997 7.20 333 | 10081 3365 3z80
g Chemicals —— - —— |
.u:) Lq.m.d 08.10.1997 | 7,03 1289 9799 1266 19200.




- . - - - T . ] —1
S 9. 1W/s Tasrus T} 02,30,1397 | 8,13 S 1w 14253 120
: Chemicals g -
¢P) Limjted | UB.10.1897 | 7.12 112§ 16420 8908 197
10. | or. Curies 10,10.1997 | 7.91 R60 0 9140 3449 3172
tab, . ]
| Sollaram
11. | Ragarjuna 09.10.1997| . 7.90[ 118| 12748} 2969 2080
| Drugs . .
Limited 8L-
11 .
BL=2 09.10.1997 | 7.15 50 6378 1782 4160
BL-3 02.10.1997 [ 7.20 76| 7516 2177|3520
1Z. | B/s Istand 09.10,1997§ 8.16 17 17867 1683 | 16000
‘Yeer Chemie . - -
(P} L td. ' .
13 | /s Parsin | 08.10.19971 §.73 122 26750 3464 8640
- | Chamicals .
LimiLed
K/s Hetero 1 07.10.1997] 7.00 570 22805 T au77| 6700
Drugs (P) ~ §;
Limdted -08.310.1997 | 7.28 %5 | 30055 3266 | 49280,
¥/s Hygro 09.10,1987 | 6.18 93i| zo7ss| | 13065 3840
‘Chemicals . .
Limited _
N/s 08.10.1897 | 8.2 941 48768 16727 | 13440
Cheminor A - ] - - .
Prugs 08.10.1997 | 8.01 814 | 44420 . 15242 | 128t
Liaited 08:10.1997 § 7.9 766 466941 15341 tosdo
W/s - | 08.19.1997{ s.48 92! 11604 5246 |  -4640
Prudent ial . .
Pharasz - -
Limited
Or. Reddy 07,10.1897 | 6.81 12| 318 1089 “1s20
Raszearch T .
~J.Foundation | 08.10.1997 ] 7.28 75 2987 [°:- . 1089-d..  33s(¢

W
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.3, Low TS N/s Kekule Chenicals Ltd

At presdnt the: effluent from the CETP je di

i) ptgh T0S and High COD:
%) High TD3 and Low CoD;
733} Low 10§ and High COD; and
iv) -Low DS and Low {OD

The industry falling under

these categoriss and thair possible efflusnt
treatment options ars given below:

3-Ho. Category _ Mome of the industry Pozsible Vreatzent

1. - High T6S  Dr, Reddy’s Lab tnit 11

Segregation follaued by
and - Dr, Reddy's Lab unit Yi1 * incineration of high cop
High Cop H/s Prabhava Organics *  A{mother liguar}, end

H/s Avrbindo Pharmaceuticals recovery of sg1t, if
. /s Plant Organics

-potsible.
_M/s Hetero Prugs

2. High TDS R/s Chemihor Drugs Segregatien follewsd by
- ang W/s Hy=gre Chemicals so0lar eyaporation or
Low COD K/s Parsin Chemicals Ltd. pretreatsent of high TDs
/¢ Arandy Lab Ltd,

streas with physical
M/s Taurus Chemicals (P} Ltd. means, :

Nother Tiquor .siiould be
and segregated and .
High COD . . Pretrediment necessary.

4. Low TDS Or. Curies Lab

Diract)y come to L£ETP.
and _M/e Navarjuna Drugs Lid, ’ -
Low COD H/s IsTand Veer ) .. x
' - B Chenicais (P} Ltd. "L .

. #/s Prudential Pharas Ltd.
. br.: Reddy Research Foundation

e

PROBLEH OF BISPOSAL

Patanchery Indugtrial Area '

scharged inte natural water
body, called Iskavagu draln. In order to avaluats the impact cf -CETP*g
Lrezted effluent on the surface water through natural drain Iskawagy, the
Hational Environmental Enginecring Ressarch Instituta (NEERI)., Hagpur
&)ready conducted an indepth =

tﬂdy during January ‘4-6, 1997. The skudy
‘revealed that 20,897 - 21,785 lskauxgu

n/day water iz available in the




eXInination of the analytical resyles 2iven in Table 8.1
Yespect of aimgst all the Parameters,

1% apparent, The -daty op coliform indicates <antan}
due tp tEwage, ; :

natural drain calleq Hakkavagu., 1, a3ses-the opact of yig
Iskvagar vig Nakkavagu on riyer Haniira, the NEERI"conducted 4 Study. The
results ara SURmarized 4n Tap),e 8.2 which tndicates that there is no
obsarvihle imgact of Hakkavagu drain discharge on river Manjira due ta
Sufficieng dilution availanle in the rivq: in the month ovaanuary. 1997,

River Hanjira js the tributary of the river Godavar;,
of the water upply to Patanchery Indust riat Area js mel- From
The #Hakkavagy drasn which receives contaminated wa
drain, aesys river Hanjira at the daunstrea,
diluttaon in the river qs restricted in the cr

Hanjira dam.
ter From Isakauagu
of Manjira dam, Yherefore,
Itica) months (ﬁupmerJ.

Thers are 15 natyra) 1akes (cherru} and ponds {

he location of these
N sources are Prasented in Yaple 8.3,
These Takes 3¢ Lhe source of irrigatign vater supply g nearby villagee
Péople are under the impression Lhat their YiveTihoo

d are jeupardizad due
ta contaminacion of lokes, which naed attent jon, ’

is sent ts helding ;onds (Tinad.

RECOMMENDAT [ oits SN

In the Vight of aboya obsérvations/findings. the Centra) Pollut fan Cénté&l
Boarg §< of the 8pinian thay withaut se?f—regu?ation among the industrias.

there js'ng Pessibility of Proper operation of CETPs both a2 Patancher,
and Bollarap, . '

Requi rement of most
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@ ! - TABLE 8.1  AVERAGE WATER DUALLTY FROM HATURAL DRAIN - TSHAMACY f
@ . B - Inkawaqu Deain Inland Surlace Waker Quallcy
Parametecn - meeevsemmassasotoiucsnammaes (1312396-2942) Glaua,
L . H - © .Befare CETP Mtcr CETP . R L LT R R TR -
: B ) dicchazgs dlocharge At M c* o' E*
9 .
\ colour . oL i %0 10 100 100 - -
Q_ £ - RTHS T} . - .
@ Temp. ¢ - 15 . . 20 - - - - -
condderiviey, a.7g - 1.02 .- - - - -
Q mS fom .
pi ! T.1 T.S G.5= 6.5 &,5 5.5~ 6.5 .
. 8.5 8.5 #.% . 8.% £.%
" Total 240 200 . - - - - -
. 1 Alkalinfey, . .
& . ¥4 TDE . 74 560 %00 - 1500 . 1100
4) Tss (1] an - . - . -
& : UL D2 . BDL oL [4 H ) 1 -
; <o 4L - 1E00 - .- - - -
o 80Dgy. 20%C g0 . 14 2 1 3 - .
& ' total amwonla 12.4-° $.8 - - v - - 1.2 -
: terogen - - . . T .
@ e - 5.6, 9.4 - - - = -
: Total Phosphatse £.9 1.6 - - - .- -
Hicrstes N - 9.5 4,37 | 20 - 50 - -
] Witelce . BOM abL - e - - oa . :
chlor{den 245 : 1160 250 B aad .- 400 "
Q { sulphatea a4 [ 1T 3 £00 - 400 - 008
f sulphides ° BDL oL “ - - - L.
® fnencls BDL. Wil % - - - - -
| cyanides - nDL . DL - - - - - '
Heavy Hetals . . . .
& - “tron_(Fel _e.020 - 8,033 0.3 - 5.0 - - .
: Lead {Pb) ©.002 0.007 . o -7 ea - -7
Q - Chremiumicr) =~ 8L 0.098 - - - - -
‘Zide {Zm) - -B0L o.a06 - 1.5 - 1.5 -
= Nickel {#{} BOL a.003 - - -2 - T
& - cobale. {ca) 5oL BoL - . - - .
] - Copper lCu} BDL, . - .D0L 1.8 - - 1.% - -
S ’ i} - Hanganege (Hn]  BDL - _EDL - - - - -
Sl - cadmium fcdd DL oot - .- - L. . .
O %" Balow. Dezeccable Llmit; TKH - Total Kjsldhal ®lcrogen . -
Tluen- except colour, temperature, conductivity and pH are exprassed in mg/L
- tag Orinking wakter source ‘without conventional treatbmene todloved By diolntectton
Cutdgor bathing {organis=d} - .t .
e fEbrinking watex pource wikh convantlonal ereatment followed.by disin€action .
I Fropogation of wild life, finheries - . ’
@ Irrigation, indus:rf&al cuoling, concrelled waste dispooal
&
@ \ L
@ - i n “
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. - THivar Han)iza  lnlrnd Sarface Wacer Cualicy, ’
s 5 . “parameiers  <------ wmmmmswrm oo s nmeas e meossemmes wee [1$12396-1582) Class !
Fa. ) 2. -3 “ -8 -8 -7 ciismmareamesesismmm— s
: . . : PN Iy ' c* or et
1. Golowz © s s Am. B0L |, EDG L P Tt |, - -
. . imc Co Unital . . : . *
2. Tewmp. °C 20 0 19 20 20 20 W . - - . . & s
. : 3. Comduecivicy, 1198 0.42 0.7 0.70  0.68 0.3 028 - B .« - - ’ '
o . i . N .
. PB4 1.8 7.1 7.3 Fa3 7. 0t 3.1 6.5 £.5+ £.5 6.5 &E.5- .
. . . i $.% 8,4 &5 a.5 8.5 -
5. Toral © 285 - 2607 270 25% 260 230 215 - - - . -
Alkaliniky, : . .
. €. TU5 . T 2640 age a2 04 790 - 340 358 50D - ¢ 1590 - 2060 -
. T, 1SS . 7] 56 64 5% 58 29 - I - - PR
B. DO . = PR T 1 1.2 2.6 . 1.0 7.2 5.0 6 5 % t.
2. cob 1746 3 i 186 1id 2 10 - - . - -
10. BODgg. 20°% - 19 . 4 1 24 0 0L 2 2 i, 1 . - -
Y jorif'immmis 3.6 0. M6 3a 0.3 B 0a. - - - 13-
mitrogen . .
1z, PR - 4.8 0.8 "2 2.8 2.4 0.3 a.d . . - . -
13, Tocal Phospheks 2.2 - .3 9.6 6.t 0.3 oL, .01 - N - .. -
15, Wicraca # 1.5 Bk 0.5 8.3 0,1 0oL 604, 10 - 3a . -
15, Mitvite H BOL bl ROL,  BOL  BDL BOL BOL - - . . -
16, Chloxides 1118 1) 50, 600 83 14 e 2% - €00 - 600
17. Zulphaces* -, k90 “AE N1 L1 ac . 11 26 40D - 400 = 100D
10, Sulphldes B SDL.  BDL RO BODL L - BOL -- - - - -
. v 4%, TPhemolx -~ al0T  BOL. - 0.01 BOL eoL | BOL EDL - - PR <
20. Cyanidaa . -BOL B0, b, BDY . BDL B0 an, - - - - -
- Contd.,
' - .
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!’n,’ :_:'-r R Arar A e om ——
. . 2.311 0.085 #.211 ©.008 0, a0% 0.005 )1 - e -
. o.0UE 26 Bl o1 0L 8,y . b2 ) *
R 6. 0Ga . [T T 3 s L O . . .
. 3z {Ial &.00% 3L . EbL B, SEL 1.3 . 1% * -
- picksl [xi) €. 002 0L, §alL RH. | BIL BOL, . - M : -
- Cebalt (o) 3L 3L . SOL ANL DL, B, nn. - . . oo
+ Copar (Cu] IOL 3L, AN HOL 30L 5oL M 3.5 - 1.5 PR
» HInoknese fnJ  SLL  3OL  SOL B L W2 2oL - . . . N
» Eadaium {Cd) LT TR T L 525 =01, oL B )

T, ISA&¥UTY WIZIN WECer OO Balore Joimurg Haniiwagu CoaLn
3. ‘Hakkavogu deaia wacsr 200 w before mewting [ELavagu drgin
3. FKakkswage drain water 300 a a’oer emaring Iskawagd d6r
4. Haxkeeagu drain wices 1§ ke aicer mdating lakawagy &
5. fakkavagu drain vacer 20¢ m bHalore meacing cChe civer Mazjizg
6. Rivyer Hanjira weter 200 m belore monring dakkavagy 8z2ain
7. Rivar Manjiza dwater JO@ o xite: meecing Kakkswagu drafy
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Heclya:fiisn of Self-regulation among the Heaber Industries

M

Heaber industries should snsure thal the effluents seit by them do
not exceed the 1imiks on various parameters as follows:

P
pit - between 6.5 and B.5 ) S

55 - not Lo excesd 1000 mg/ 31-" -

capr - - not to exceed 20,000 mg/) Ry
s -

nat to exceed 20_.3(1(1_‘..9.&1""""_ "

i) The industries, such as Mis Vorin Lab, M/s SS Industries, H/s

iv)

v) .

vi)

vii} It iz observed that thers ¥s

Aurbindo fharea at Bollaran. Chitkul ind Pashamylaran, M/s. Medichel
at Patancherw, Dr. Reddy’'s Lab (Units 17 and [11), MW/s Prabha

- brganics, H/s Plant Organics and M/s Hetero Drugs at. Bolaram hqve
- high COP and high YOS, Proper segregation followed by €OD reduclion

by adoption.of stream stripping, incinerabion of agther liquor or
any other means iz esseéntial to ensure that stangdards are met, as
prescribed aboVvE|"bEfGre SendTig (he ¢ffluent fo CETP.

. 133)  W/fs, Heuland-Laboratories Lid. at Bonthapalli, M/s ITH Sigr'wdc. M/s

 Standard Crganics and H/s Venkat Ram Chemfcale shwild seqfegale the

hish 105 samples and treat the effluents before sending it to the
CETP. - This is alsu applicable to M/s Kiran Biscujts, H/e Gromor
and H/s HICEL Pharma Ltd, W/= Cheathor Drugs, M/s Parsin Chemicals,
W/s Hy-6ro Chemitals and M/s Arandy Lab Liaited at Bollaranm.

The said industries may be directed by the Hon'bie Court te submit
their action plan for reducirg COD and 105°hy January. 30" 199B.after
consuttation with CPCH AU #PPCE.  The CPCE and APPCE jeintTy may
give a hearing to these industries for finalizing their programnme of
sction. This hearidg shoild be couplwted wYTHIT 5 month-u—e. f. the
Orders/directions of Hon'ble . Court, The indusiries shall have to

submit affidavits For compliance of the Action Plan within the time-
frame decided by the Hon’ble Court. '

Ho CETP authority should accept any
orescribed limit after Harch 31, 1998, If the content of any, tanker
exceeds the 1imit, CEIP authority “sheuld cease the tankers and
inform to APPCB.. The APPCE, after verification may safaly dispose
! the ‘effluent and close down the factory under Section 33 of the
Hater Act, 1974,  Thay aay be allowad.te open unly when it ansures
pretresteent. The actich taken by APPCB may be appraised to CPCR.

sample which is exceeding the

Ho new indystries should be given mesbership by any-CETP til1 the
CETP perforaance is stabilized and the treated effluent comply ui th
the standardsy : - . :

_' ona more CETP at Jeedimetla, in the
nearby area, .1t is apprehended that any action to mémbers of CETP

at 8ollaram and Patancheru may tntourage the industry to transpert
" their effluent to CETP at Jaadimetla. Thersfore; CPEB is of the:

view that the noras as stated above may also he made. applicable ro.
the industries and CEvp at Jesdimetia, This 4s fecessary for

~E$-
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- Fatynehery ic not complets with the State agenc ies.

iix

vy

requlation of industriec in and around Hyderabad.

Requlatery Requirements

It §s alco observed that the information on inventery of industries at

; Hence. the APPLB
stuld canpliete the inventery of the industeies located at the industrial
area of Patancheru. . Non-member industries, “relevant to the yater
pellution {i.e, discharging trade effluent), aust ‘comply with the
tlendards, prescribed by the State Board, prior to discharge. IL iz .
obrserved that there are CEIP non-nember industriszs located at Bollaram as
well which are relevant to water pollution. Théy must alsa meet the
standards prescribed by WPPCD., The APPLCR may take Jégal samples of

wastewater sffluent .from those industries immediately to talte further
course of actien. . .

fndustries having-dindividual-E1P_

the ten industries which submitted te have their own €8s, before the
Hon'ble Court, have baen investigated by the CPCS team. The abservations
have already been discussed. The recosmendations sre as follows:

1) Except W/s Asian Paints and W/s Voltas Ltd., all individual E1Ps
+7  dnstalled by the industries are not adequate and not meeting the
3 standards..  Al17 such non-coaplying units are required to take

measures ta comply with the standards. Thase industries must subsit
their action plan te CPCB within a sonth,

It is pertinent to uenlioﬁ that the matter rolated ta K/s volras
Ltd. §s in the Hon'ble High Court of Andhra Pradesh.” -

H/s Voltas Ltd. has provided advanced treatment of effluent {stream
stripping followed by incinerztion and HyBy Oxidation).. K/s Asian
Paints has provided secondary treatmant plant. R

111} M/s Yoltas should commission, the newly-built physico-chemical
treatment plant, after Lhe commissioning of deadnurisation plant, by
December 15," 1997. Hfs Yoltas Ltd. should also- jnstald the
biclogical treatment plant for the said efftoent..by Decesber 31,
1997, The present practice of halding the effluent in lagoons,
after deodourtisation 3 incinerati

conaissioning of the biolegical.treatmsnt plant, The effluent kept
in solar eyaporation gond (hefpre conmissioning of dépdourisation-
detoxification plant should be brought back to the desdourfeation

plant for trestwent. The matker is alse discussed: in the Hon’ble
High Court,

His Aslan Paints should get their affluent analtyzed reqularly for
heavy metals thrcuqh a Competent Authority, 1ike HEER].

on, naed 1o be discontinued after.
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9.4 Disposal of'eé?}dant

10,0

- Uransporting it tu CEIF,

Since the indf

Lidual. industrizs are discharging ef fluent to natural water
badies at Patancheru

is not ruled out. CPCB naeds some more time te finalize the disposal
Point” so as to grevent further damage Lo the natural water bodles.
Hon'ble Court may kindly grant at least one month's tipe far this purposa.

[

CUNCLUSTON.

I\ is cnncludedhth}t for propar operation of CEIPs, 1k s necessary that
menber  industries pretreat  their effluent -(including segrenation of
slreams and ceparate treatment) "and meet=-the norés préscribed before

Since the {ETPs are niot yet stabilized, the perforaance study. to.evaluate
the adequacy of CETPs could not be conducted. The same is progosed ¢ be

carried out in “the aonth of January, 19398, when the impact study of the
2i Fluent discharge would 21s0 be taken up.

-E3--

ahd to Yznd at Bollaram, the chances of contamination -
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the invastigating Team:

A Pre!1n1nary survey relating to Patancheru and Sollaram Conmanli%P1uent
Treatment Plant dur\ng September 11-12, 1997
sh..ﬂ.x. Verma - "Additional Director, CPCR, Head OFfice
br. &.C. sharma - Zonsl Officer, CPCH, 8inglore
br. 0.0, Basu - Senior Scientist, CPCB, Head OFfice

a. Ascesseent of Status of Pellutien Contro1 in Bollaram Industrial Acea
(October § - ~10, 1997)

] .
Sh. Sandeep $hrivastava - Env. Engineer. CPCB, Head OFFice
Sh, H.5. Babu,_ - Astt. Env, Enginesr, CPCB, Head OFfice
Sh. S.K. Singh™ - Astt. Env. Engineer. CPEB, Banglore
(.- Bani - Scientist B, CPCB, Banglare
T Igha) - Sr. chent1flc Assistant, CPCB, Banglore
. o . . . . , :

C. Assessment of $tatus of Pollutien Contrel in Patanthery Industrial Ares
(Movenber 3-9, 1997) ’ . : - éé‘:
br. D.D. Basu - Senior Scientist, CPCB, Head-0fFice
br. 5anjeev Paliwaal - Scientist B, CPCB, Head OFfice
Sh. H. Hadhusudan - Sctentist, CPCB, Banglore
br. T.E.R, Balajes - Scientist B, CPCH, Banglore
Sh. Jeypal - Sr Scicntrfic Mssisiant, CPCE Bang]ore
ihe above Programmes werg

eerforned under the overall cn—nrdination and

gwidance of Sh. N.K. Yerma, Addl.’ Director, CPCE, Delhi.

-84+
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Y .THE‘. HON'BLE HIGH COURT QF ANDHRA FRADESH

W.P.No. 18651 of 2002

L WE(Q) No. 10561990

(Before the Hon'ble Surreme Court of {ndia)

SIATUS REBORT INDICATH:

1& THE MEASURES TAKEN BY
SOVERNMENT OF Ai‘*[DHRF‘.PHADE.‘S_ﬂ -
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